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I. The Punjab Appropriation Bill, 1987 

II. The Appropriation    (No. 4)    Bill, 
1981 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
'AFFAIRS (SHRI M. M. JACOB): Sir, the 
next item on the agenda is the Punjab 
Appropriation Bill. There is the Appropriation 
(No. 4) Bill also. I propose that if the House 
agrees both these Bills cm be taken up and dis-
cussed together. The honourable Minister can 
move both the Bills and give reply at the end 
of the debate. 

SOME HON.  MEMBERS: Yes. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVI): Sir, I beg to 
move; 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Punjab for the services of the 
financial year 1987-88, as passed by the 
Lok Sabha, be taken into consideration." 

Sir, this Bill arises out of the sum of Rs. 
91.60 crores voted by the Lok Sabha on the 
24th August, 1987 and Rs. 3.78 lakhs charged 
on the Consolidated Fund of the State of 
Punjab for satisfying a Court decree. These 
amounts have been sought to cover the 
additional requirements in the current 
financial year. Full details of the provisions 
are available in the Supplementary Demands 
for Grants circulated to the Members. Sir, I 
also beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1987-
88, as passed by the Lok Sabha, be taker   
into consideration." 

[The Vice-Chairman (Shri Jagesh Desai) 
in the Chair] 

Sir, this Bill arises out of the 
Supplementary Demands for Grants on the 
Consolidated Fund of India voted by the Lok 
Sabha on the 26th August 1987. This involves 
a gross additional expenditure of Rs. 687.77 
crores. The additional requirement of Rs. 
687.77 crores comprises of Rs. 317.74 crores 
for transfers to the State Governments, Rs. 
16.86 crores for releases to foreign 
Governments, Rs. 1.20 crores for releases to 
public sector enterprises, Rs. 153.14 crores for 
maintenance of value payments to the 
International Monetary Fund, Rs. 121.54 
crores for loans to shipping companies, Rs. 
52.97 crores for special equipment for the 
Bombay Offshore project and Rs. 24.32 
qrores for other items. The details of the 
Supplementary Demands are available in the 
document laid on the Table of the House on 
21st August 1987. For four successive years a 
number of States have been affected by 
natural calamities. The assistance to be 
provided to them will be determined on the 
basis of assessments by Central teams. In the 
meantime, assistance immediately 'required 
by the States will be made from the funds 
already available under the grant transfers to 
State Governments. Additional funds to the 
extent required on the basis of final 
assessment will be sought later in the year. 

The questions were proposed. 

SHRI SUNIL BASU RAY (West Bengal): 
Mr. Vice-Chairman, Sir, we have been 
presented with two Supplementary Demands: 
One is Punjab Appropriation and the other is 
General Appropriation. But the Punjab 
Demand is also included in the General 
Appropriation. 

Sir, the hon. Minister has promised that this 
is not the last Supplementary Budget and that 
he would introduce more throughout the year 
as he has done in the last year. But the trend 
that was visible in the last year 
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[Shri Sunil Basu Ray] was that the three 
Supplementary Budgets produced more 
deficit, and our deficit went up by Rs. 4,582 
crores in the last year, while the original 
deficit was Rs. 3,703 crores. In this yearj in 
the General Budget the deficit is Rs. 5,698 
crores and Rs. 397 crdret will be added from 
this Supplementary Budget. 

The practice of budgeting has become a 
practice of creating deficit, igniting the forces, 
promoting the forces that cause price rise and 
hardship in the lives of the people. Perhaps, 
this is the basic philosophy of the present 
Government and of those who are making the 
budgets. In the Reserve Bank Bulletin of 
March, 1987, on page 92 the Governor, Mr. 
Malhotra has made certain observations in an 
article.    He has said: 

"Given the rate of inflation, the need to 
pay positive return on bank deposits the 
concessional finance lent to the preferred 
sectors and considerations of bank 
profitability, there is little scope for change 
in interest rates." 

Then he says; 

"Private companies a're also permitted to 
raise a foreign loan and credit for imports 
on a case-by-case basis on which the 
authorities have followed a cautious stand. 
With regard to external commercial 
borrowing, I think there is scope for more 
borrowing in the light of India's credit 
rating. I would assume that depending on 
the returns of the projects to be financed. 
the private sector would continue to be 
permitted to raise such loans on a selective 
basis." 

If this is the basis of the financial principles, 
then, we can just imagine what our Budget 
will yield because these are the petsons who 
are behind the Budget. 

In this Supplementary Budget it has 
become necessary to bring the Supplementary  
Budget  to  adjust  certain 

amounts  which have already been, I think,  
spent  due  to  various  reasons, But.   there   are   
certain   things   which cause concern to us. The 
Supplementary Budget says  that loans to ship, 
ping  companies  in      respect  of past 
commitment of Shipping Developm Fund   
Committee   come   to  Rs.   121.5^ crores   and 
maintenance of value payments to International 
Monetary Fund comes  to  Rs.   153.14  crores.  
On both these accounts and the account of the 
special equipment for the Bombay Offshore 
Project which is Rs. 52.97 crores the      
expenditure  have not been explained because 
the Shipping Development Fund Act was 
repealed, and the organisation   was   abolished.      
Before that,  if  it   was  necessary,  this  could 
have been done earlier. Why  it was not brought 
in the Central Budget ha? not been explained,    
and    it appears that the      private      sector is  
given more encouragement  in this Budget.  
Then, there is the special equipment to  be 
procured for Bombay off-shore. I think it is an 
ONGC project. ONGC is one of   the most    
affluent      organisations among the public 
sector undertakings. So   it  should  not   have   
come  in  the budget and the budget could have 
been spared. 

Regarding International Monetary Fund, 
our commitment to IMF is growing. The value 
of the rupee is going down. As you know. Sir, 
the present value of a rupee has come down to 
14 paise o? around that. While the 
Government has so much money to spend, it 
has very little money, that is, only Rs. 50 
crores for providing drinking water in drought 
hit areas. You know that drinking water is 
absolutely not available in the drought hit 
areas. There should have been more provision 
for providing drinking water in drought hit 
areas. But it has not been done here. Those 
who a're preparing the budget in New Delhi 
have little concern for peasants and other 
people. This is the budget. This budget leads 
us to further troubles and hardships as has 
been indicated in the Economic and 
Functional Classification document of the 
budget 
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for 1987-88. In that document it has been 
admitted that as against net inflow of Rs. 
2,587 crores in 1985-86 and Rs. 3,439 crores 
in 1986-87, revised estimates, it further 
deteriorated to a negative figure of Rs. 5,190 
crores in the 1987-88 budget estimates. Now, 
if this is the reality, then, we can under-sand 
that our national economy is rushing towards 
a disaster. The present Government is not 
telling us as to how it can be stopped. But we 
assume, we know that this is the basic philo-
sophy of the present Government to resort to 
deficit financing, to resort to high price rise 
and to cause hardship to the people. 

They are taking loans. The Reserve Bank 
Bulletin says that the private sector can  borrow 
loans from the market both internal and external. 
Our present Government is also resorting to 
those practices and drawing loans from the IMF 
and IBRD etc, Tlv y are also taking loan from 
the private market. As a result of this, the debt 
service ratio is growing up. It is estimated that 
by the next year it will go to 26 per cent. There 
will be a very sharp increase. Our national 
economy cannot grow, cannot be 1 healthy if the 
trade deficit grows year after year. In each year 
of the Sixth Plan there was a trade deficit. In the 
present Seventh Plan the trade deficit is growing 
in all spheres and imports are also growing. 
There is no way to stop this downward drift. 
Now, if the Finance Minister does not tell us as 
to how he is going to save the national economy, 
save the nation, then it will be hardly possible 
for us to support his budget and as such I cannot 
support his budget. 

Now our industry and agriculture are the 
vital sectors of the national economy but both 
are in crisis. The crisis in agrarian sector was 
discussed a      few      minutes      earlier       
here. 

The auestion of prices, the question of 
balancing the terms of trade, on that    icore, 
our hon. Minister    of 

Agriculture has very enthusiasticaLy 
supported the forces of price rise, 
the forces of traders and hoarders. 
But what about the industry? The 
industry is also facing the same fate. 
Almost, 1.20.000 factories are closed 
down. The other day, it was told in 
this House by the Industry Minister 
that 37 public sector industries are 
sick and there are losses and thou 
sands of workers have become un 
employed as a result of this. I 
think. 1,20,000 industries; big; small 
and medium are almost closed or 
on the verge of closer and soon, a 
white-paper is going to be published 
on the public sector. That also indi 
cates the state of affairs in this 
sector. If the public sector units 
will be closed down, what will ha 
ppen to our workers, what will 
happen to our national economy? In 
West Bengal, there are so many big 
factories in the public sector facing 
closure. There are big private fac 
tories also which are facing closure. 
Repeated requests have been made 
to the Central Government to make 
arrangements to help those factories 
but nothing has been done as yet. 
Consequently, the unemployment is 
increasing. There are more than 3 
crores unemployed people in our 
country as      per      the  live      re- 
gister of the employment exchanges. So, in 
this way, if we go on drifting and if we do not 
adopt a rational policy of industriaMsing our 
country with such technology which will 
generate more employment and ii we do not 
develop our agriculture and have a rational 
price policy, unless we free our economy 
from imperialist dependence, dependence on 
foreign imperialist capital. unless we do all 
these things, we will merely be 
supplementing the deficit and it will go on 
increasing and at the end, we may find 
ourselves in the company of so many 
countries which have    gone    down    under 
the 
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heavy weight of  debts.    With these words, I 
conclude.  Thank you. 

SHRI    PAWAN KUMAR BANSAL 
(Punjab):   Mr   Vice-Chairman,   Sir, I rise to 
support the two Appropriation Bills,  Sir.  
when we    take    up    the consideration  of  
the Punjab  Appropriation     Bill,   1987,    
we,    onre     again, because  of the     
situation  prevailing in the State,  are 
constrained to take upon ourselves the 
performance of a task which  otherwise,  
legitimately   falls   within the jurisdiction and   
purview   of the State Legislature.      It      
was      the        sincere endeavour of the  
Prime  Minister to ensure that the State of 
Punjab regains its pristine glory    that    its     
people remain  the     masters  of  its  destiny 
and that      the      State      marchers ahead 
proudly  on the     path of peace  and 
prosperity  and  for   that  the  Punjab Accord 
was signed  about two years back.      In  the 
following    elections,    the people of the  
State      boldly declining to toe the line of 
terrorists and rejecting the boycott      call      
voted for      normalcy, for peace and for      
strengthening the democratic institutions. 
However, Sir, the      Satan continued  to play      
me devil,     wild   appetite   for     personal 
power split    the ruling    Akali  Dal    and 
this   enfeebled      the      Chief      Minis'ter. 
The  successful     elections  had   upset the 
terrorist apple-cart but the Akali Dal 
infighting provided than a fresh source of 
substance. The hostile imperialist   powers   
continued   to   conspire   and  mastermind  
the   actions  of the   terrorist     on   the     
Indian    soil, whose creed is murder of the 
innocent   and   aim   the       destabilisation       
of the country   It was only the traditional  and  
the  centuries-old  mutual love    and    
affection      between    the patriotic  people   
of   Punjab  that,   in fact, prevented  the 
infernal machine of the  terrorists from setting 
ablaze the     fabric  of    India's    unity    and 
integrity, though Punjab      as such      has 
definitely paid  a     very heavy price therefor. 

Sir, the failure of the State Government to  
exhibit and demonstrate any  political     will to   
grapple with the alarming situation      but 
instead      its witnessing    helplessly      the 
running     of a parallel Government by the extre-
mists left the Centre with no alternative  but  to   
discharge   its   Constitutional  obligations  and  
take     over the   Administration     of     the     
State. Sir, it is in these      circumstances      that 
this Appropriation Bill, the      Punjab Ap-
propriation Bill, 1987 is before Parliament today 
and not before the State legislature. Without      
dwelling    further  on  the situation     in    
Punjab,     because  of    the constraint of time, I 
would only take this opportunity to express my 
con-ern      over      the    prolonged    socio-
economic  crisis   that  the   State   has      to pass 
through.    It was only the    remarkable 
hesilience of the people ot Punjab  that in      
spite of      the      sharp and multipronged      
attack,      they     have always     held    their    
heads    high above water. 

Sii, Punjab continues to remain 
the granary of the country. But its 
farmer does not get the fruits of his 
hard      labour. And      therefore, vigorous 
efforts have to be made to improve       his   
lot.      The       whole      of Punjab   
acknowledged   with   a  sense of  
gratification    that  at  the    Prime Minister's 
initiaive the Centre    provided   a  sum of Rs.  
91.6 crores    as special    assistance     to    
Punjab   for giving relief to those farmers 
whose crope were damaged  by      
unprecedented haij storm   in   the months of   
April and May this year.    Sir, I do not   
really know much of      financial matters.      
But when   I  go     through the  provisions of 
the Punjab  Appropriation  Bill, I find that    
it is precisely this amount which is being 
charged on the Consolidated Fund of the    
State.    I do hope  that it is  only for fulfilling 
a requirement   that      the   present    present  
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such is brought before Parliament and in 
actual terms, the assistance has gone to the  
State of Punjab because us I see from the 
Constitutional provisions, even a Central 
assistance as such  has  be taken to the 
Consolifated Fund and t'nen expanded out of 
it. 

SHRl B. K. GADHVI: Just see tke second 
column. You will find it. 

SHRl PAWAN KUMAR BANSAL: I have 
not posed a question. I am expressing my 
wish on that. It was the Prime Minister's keen 
desire to see that Punjab continues to march 
ahead in all spheres of activity and the 
announcement of Central assistance was made 
at a time when we had really faced a great 
natural calamity. Also, electricity, more than 
our share from the Central projects, was for 
once given to Punjab for some time to tide 
over the difficulty that arose due to the power 
shortage and this gesture of the Central 
Government did prove a boon for running the 
tubewells for paddy transplantation this 
season. Punjab, which has always made a 
significant contribution to the nation's 
economy, is going (o face an acute power 
shortage in future as well. To avert a crisis as 
that it should not only be given its due share 
from the Central projects on an assured 
regular basis, but it is also imperative that the 
ongoing projects are completed and com-
missioned as per the schedule and that the 
State's case for setting up an atomic po-war 
plant  is also cleared  at the earliest. 

Out of a total of 118 blocks in the State, 66 
blocks are "No-Industry Blocks" as per the 
criteria laid down by the Central Government. 
However, surprisingly, there is no A' category 
backward district declared as such in the 
State. The entire State needs .o be treated as a 
special region for at least a period 0f five 
years and it needs to be accorded eligibility 
for incentives available to 'A' category dist-
ricts in the adjoining States of Himachal and 
J&K. This would attract large investments in 
the States and help give buoyancy to the 
State's economy. The down-ward   treiwi   in  
the   allocation   erf Central 
931 RS—14. 

sector projects to the State, has also to be 
checked and  corrective measures taken by 
setting up a Petro-Chemicals Complex, an 
Electronic Switching System Project and a 
Video Cassette Recorders Project. A fresh 
look is also colled for at the  State 
Government's plea for allocation of projects 
under the UNDP and UNIDO assistance 
schemes and at least th; shortlisted three 
projects which the State Government is 
pressing with the Central need to be cleared 
immediately. Then, the movement of steam 
coal to the State is rather very slow and it has 
had a telling effect on particularly the small-
scale industry in th» Slate. Against our need 
of 50.000 wagons per year we received only 
15,300 wagons last year. The supply of hard 
coke, iron and steel materials to the State is 
also awfully short and remedial measures 
have to be taken with a sense of seriousness. 

Sir, Punjab ushered in the Green Revo-
lution in the country. But over one lakh 
hectares of its land is affected by the ravines. 
This area has unfortunately, not been 
included in the list of  ravines to be reclaimed 
and no assistance, I learn, has been provided 
by the Centre for the reclamation thereof. The 
Centre should look into this un<t provide the 
necessary assistance to the State. 

Then, Sir because of the inadequacy of 
sugar mills in the State, the area under 
sugarcane has dwindled since 1966-67. 
Although the State as such needs at least 25 
new sugar mills, I learn that it is only four 
sugar mills which the Centre has agreed to at 
the movement and I do hope that the work on 
these mills with a crushing capacity of 2.500 
tonnes per day would be started immediately. 

Very briefly I will refer to one Or two 
points more and I will just make a refe* rence 
to those points without dwelling on the details 
because I see you gesticulating towards me. 
Sir. The State has been pressing for quite 
some time for the setting up of a fruit and 
vegetable processing plant in the State. Last 
year, it was said in this House by the 
honourable Minister for Industry that it was a 
particular group of soft drinking 
manufacturers in the country that was 
lobbying against it, but to my dismay, only 
last week.. .   (Interruptions). 
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SHRl A. G. KULKARNI (Maharashtra): 
Mr. Bansal, the Minister is nodding his head. 

SHRI  PAWAN  KUMAR   BANSAL:   1 see 
that and am coming    'to that point. Sir, last 
week a statement was made which gave an  
impression  to us  and  which,  in fact, 
dismayed us that the Centre perhaps is not 
contemplating on our plea regarding the,  
setting  up  of  a  fruit   and  vegetable 
processing  plant.  Sir,  if  such  a  plant  isget 
up in that State, besides giving an impetus to 
the growing of fruits in the State and  other 
agro-based  industries   it  would give us 
foreign exchange which would be equal  to 
three times the  tota]      outflow, keeping in 
view the trend of the soft drink manufacturers 
in  raising the    prices with impunity—when a  
price rise of ten paise is contemplated by the 
Centre, the actual price rise is fifty paise—and 
in  order to arrest such tendencies and 
propensities of the present manufacturers. T    
plead with the  Government   to  have      
another  look into the proposal  of the Punjab 
Government and accord  sanction  to it.  
Further. Sir, there is no denying the fact that 
there is an urgent need to encourage 
diversification  of agriculture and,  en  this 
score, I do ncknowledge that the Centre has 
provided   assistance  to  the   S:ate  from   time 
to time. But the State's plea for remunerative 
prices for oilseeds has not been heeded  to  so 
far.  Then   the     MARKFED. which has a 
vanaspat; plant of 50-tonne capacity in the 
State, has sought a licence for an additional 
plant of 100-tonne capacity, which has not 
been accorded to. On the contrary, the 
Hindustan Vegetable Oil Corporation   which   
is   a   Government   of India Undertaking,  has 
been granted a licence   for  a  plant   of that   
capacity  and, in spite of that licence,  it  has 
taken no step whatsoever to start any work on 
such a project as that. In a situation like that. I 
again impress upon the Central Government 
the urgency to divert that licence to 
MARKFED which is in a position to start the 
work on that immediately.  An  additional 
factor in favour of MARKFED is that it plans 
to introduce co-generation of power from  husk 
which  is     available in abundance from    
MARKFED's own    rice mills.  This would  
definitely  help  in   cutting down the cost of 
production and would meet a long-standing 
demand of the State. 

Sir, the State's case for adequate assistance 
under the Rural      Water      Supply Scheme and 
the Accelerated Rural Water Supply Scheme has 
also to be considered. Here,  1  would only say 
that the  case of Punjab  should  not   be  
overlooked under the belief that  Punjab is 
perhaps able to fend for itself, that Punjab is a 
prosperous State  and  that  assistance  to  Punjab 
need not be given in a quantum which is being 
given to other .States. In this context   to 
conclude, I would say  that the  National 
Highway No. 1, i.e. Sher Shah Suri Marg, is  a  
very very   important   road  of      the country.  
Though  some     steps have  been taken  to  
fonrlane it in part. I think the Central 
Government should  iake it     up with  the World 
Bank or with  any other agency from where we 
can  get  funds to complete the    fourlaning of 
the      entire stretch  of  the  road passing  
through   our State. I don't know whether it 
would be possible within this Plan. But. in any 
case it should be done expeditiously. 

Finally, Sir, we all know that Punjab bears 
the brunt of the attack—psychological as weli  
as physical attack—emanating from the 
machinations of foTeign power*. Therefore 
the problem of Punjab should always be 
viewed from that angle. I would not dwell on 
that again. But I would only say that most of 
the Punjab roads aTe used by the military and 
as such the wear md tear is more pronounced. 
Under the Strategic Roads Programme it is 
absolutely essential to declare most of the 
Punjab roads as strategic roads and sufficient 
funds for the upkeep and maintenance thereof 
should be provided by th» Centre.  Lastly.  
Sir... . 

THE VICE-CHAIRMAN (SHRI J A-
GESH  DESAI):  Your 'lastly' does      not 
end. 

SHRI PAWAN KUMAR BANSAL: Finally 
and lastly—Sir—the Punjabi sol- -diers stand 
as eternal guardians on our borders. But much 
has not been done for their welfare after 
retirement. This problem—though it is 
common to most of the States—is experienced 
in a more pronou-ced and aggravated form in 
the State of Punjab. I would urge upon the 
Cenrtal Government that  steps be  taken  
urgently 
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for the implementation of the recommen-
dations of the high-level committee which 
was set up for this purpose ;md which has 
given its recommendations after a detailed   
study   of   the   problem 

Thank you. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM (Tamil Nadu): Mr. Vice-
Chairman, Sir, in support of this first batch of 
Supplementary Demands I would like to say a 
few words. Sir, the hon. Minister in his 
Supplementary Demands has requested the 
House to sanction Rs. 687.77 crores 
comprising Rs. 192.8 crores of revenue 
receipts, Rs 155.15 crores for the capital 
outlay, and Rs. 339.70 crores for the loans and 
advances. Sir out of this amount, he has 
allotted Rs. 317.74 crores for the States. Of 
course, we are much pleased with these 
allocations because a major portion has been 
allotted for additional foodgrains and drought 
work and assistance to Punjab and assistance 
on account of natural calamity and to provide 
drinking water in the drought-hit areas anj for 
other purposes. 

Sir, now there is no difference of opinion 
that we are always preferring deficit finan-
ting. Deficit financing is increasing contrary 
to our expectation. Now the deficit is more 
than Rs. 10,000 crores. Deficit financing Is 
the mother of inflation; Inflation causes a 
reduction in the value of ihe rupee. Now the 
value of a rupee is nearly 14.23 paise. It is a 
lamentable position. The working class and 
the weaker sections are not able to meet their 
demands because of poor income with the 
reduced value of the rupee. 

Sir. now the country is facing an acute 
drought which we have not seen for the last 
100 years. Out of 25 States, nearly 15 Slates 
have been affected by drought. And six Union 
Territories are also affected by drought. There 
are 407 districts in Ind ia .  Out of 407, 254 
districts are affected. Sir. the Government has 
taken, no doubt, prompt steps. A Committee 
lias been formed under the chairmanship of 
our hon. Prime Minister. Our hon. Prime 
Minister is having a hectic tour of the affected   
areas.    These   are  welcome    and 

there is no difference of opinion on that Now, 
Sir, my point is whether the alloca-tion now 
made is adequate to meet the needs because 
there is an expectation of 15 per cent decline 
in food production. If there is a 15 per cent 
decline in food production, that will  be nearly 
20 million tonnes of foodgrains. That win 
affect the national gross income by more than 
10,000 crores with a component of nearly 
4.500 labour wages. If there is a loss of 4,500 
labour wages it will affect the rural people. 
How are you going to meet 'he situation? It is 
an important point to be considered. 

Sir, I say that there is a loss to national 
gross income of more than 10,000 crores. But 
our proposal is to meet the situation t« the 
extent of Rs. 2,000 crores. It comes to only 
one-fifth and it is not at all going to solve the 
problem. That is why I request the bon. 
Minister that there must be an increase in the 
allotment for the relief work and for the 
employment programme so far as drought is 
concerned. Sir, we must take care of reducing 
the non. plan expenditure. This has almost 
become a sermon and a slogan. No 
Government is serious about the reduction in 
the non-pi an expenditure. If you go through 
even this small Supplementary Demand, the 
Government has allotted Rs. 4 crores for the 
celebration of the 40th anniversary of our 
Independence. I appreciate this and because ot 
the sacrifice of the freedom fighters, we enjoy 
this freedom. As a mark of respect for their 
scarifice, we can spend any amount and there 
is ro difference of opinion on this. But, Sir, 
why do you spend Rs. 5 crores on the Indian 
festival in Moscow? What is the necessity? 
The people who live  below the povertyline 
here is more t'han 40 per cent. In this position 
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 is ihe need to spend on India Festival oughout 
the world? So far y'ou'have spent more  'han 
Rs. 2D crores. Nov you re allotted Rs. 5 
crores. It is unnecessary unwarranted, lavish 
and extravagant. We are not against any 
festival. If it is necessary we must cefetjrate 
it. I am not against whatever amount you 
spend for the Independence Day- We 
welcome it. This mark of respect is necessary. 
But sending our a r t i s t  to various countries, 
this expenditure is unwarranted and 
unnecessary, lt will certainly injure the 
economy of this i try-Sir, I am now to remind 
the House about the wholesale price index, 
which is abnormally increasing. Then I am to 
say that the Government is earning through 
the Reserve Bank of India abnormally 
because the'Reserve Bank of India is expected 
to help or extend help to the State Govern-
ments. What is the earning' of the Reserve 
Bank of India? In 1985-86, it is Rs. 1,400 
crores. I am not able to understand the logic 
whether the Reserve Bank of India is doing 
the Marwari's business. But" who is the 
affected party? The affected party are the 
financial institutions. The affected party are 
the State Govern, ments. Therefore, I appeal 
to the Hon. Minister that steps must be taken 
to reduce the rate of interest so that 
cooperative societies may be much benefited. 

Now, Sir. I would like to remind that we 
are exporting cotton, we are exporting yarn. 
But what is the position in the country? The 
pric- of yarn   is   increasing      abnormally.      
This 

have exported 60 million Kgs' 
of 1 to 60 count. Sir, because of this 
export, the handloom sector in Tamil 
Nadu is seriously affected. There was 
ah fov three days. Out of 7 
lakh looms in Nadu alone  
three Kurootv and  Salem  area.   .They    
have    b closed. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Now, arc you going to import 
cotton also? 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: That is why we must 
import cotton from other countries,, Sir, 
whatever the position, what I want to say is 
that Government must take necessary steps to 
reduce the price of yarn so as to protect tha 
interests of the handloom sector-In this sector 
the incomes are already very low, if the price 
of yarn is abnormally high, there will be 
starvation deaths among th handloom 
weaver? also, 

Sir, here I want to OM that our 
Government has allowed cer. t "iji amount of 
drinking water facility. Sir, I would like to 
remind that due to ths failure of monsoons in so 
many areas, the ground water level «• has also 
fallen. I know that ir. Tamil Nadu in most of the 
areas we used to get water at the level of 25 feet 
and in delta area 15 feet. But what is the position 
now? In most of the areas we have now to drill 
more than 200 feet and even then we are not able 
to set water and we are spending huge sums on 
Indian 'festivals  abroad. That is what I say. What 
is more important? If even after 40 years of Inde. 
pendence we are not able to give water to our 
people, we are unqualified to be politicians, 
including myself. This is one of the basic needs 
for which we have not taken adequate steps. That 
is my plea. That is why in Madras we are taking.  

THE VICE-CHAIRMAN (SHRl JA. 
GESH DESAI): Please make your last point 
now. 
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SHRI ALADI ARUNA alios V. 
ARUNACHALAM; We are taking effec- 
becaase Madras is getting no 
water from Sholavaram. There is no 
water for tha last one month. We are 
. taking water from Palar riverbed, 
which we seek the help from the 
Centre to the extent of Rs. 20 
Similarly th'ere are so many schemes 
for other cities. So. priority must be 
given for drinking water as far as 
drought work is eoncsfhed. Many 
Governments have sent their memo 
randa for Rs. 26  : or Bs. 300 
crore ing  like  that.    The 

malady is that the Centre is always giving 
one.tenth  of their  request.    I 

What they say is that they have sent their 
Central team. They fix certain norms. But what 
is the report of the Central team? The House is 
unaware of it. Whatever report is submitted by 
the Central team, it is not submitted in he 
House. If it is submitted in the House, we would 
have an opportunity to know whether the Cen-
tral team have assessed the situation properly. 
But you only take a decision and tell the House 
that you have taken a decision on the 
recommendation of the Central team. I suggest 
this report should be submitted to the House so 
that we can scrutinise it; otherwise, the team is 
working under your directions and it will fiddle 
the tune according to your directions. That 
should be avoided. What is the position today? 
The States ask for moneys, Rs. 30 crores or 40 
crores. It seems the States are also acting in an 
irresponsible manner, and the jmpres. sion is 
created that the Centre also acts in the same 
manner. I feel such an impression should not be 
allowed to remain. In order to avoid it, the 
report of the Central team should be submitted 
to the House. 

I am very happy, our Prime Min.Y-ter is 
touring every area~~and be is concentrating 
on these, measures. We are grateful to him 
and we want him to succeed in his 
endeavours so that he is able to wipe out 
every tear from every eye, which was the vow 
taken by Panditji in his first message to the 

nation on the Independence Day, and that 
dream is going to be fulfilled his   grand   son,   
our   Prime   Minister, Shri Rajiv Gandhi. 

 With these words 1 conclude. 

[RI      RAMESHWAR      THAKUR 
iar);  I rise to support tha Appro- (No. 4)   
Bill,  1987.    Due paucity of time, I would 
like to co down to the basic issues, 

expenses are concerned, we 
arc all aware that the major ite are only 3. One 
is with regard to item No. 27 about transfers 
to State Governments* which comes to Rs. 
317.24 crores, both Revenue arid Capital, 
which constitutes nearly 50 per cent of the 
total. The other two are. financial institutions 
have been provided Rs. 153.14 crores, and 
this will strengthen the financial institutions to 
advance loans to industry and other sectors. 
The third is aginst Department of Economic 
Affairs, amounting to Rs. 121.54 crores, and 
the total comes to Rs. 591.92 crores, which is 
around 87-88 per cent of the total allocation. 
These are the measures which will 
particularly assist the State Governments in 
the present context to enable them to carry on 
operations in the drought-affected areas to 
help the rural people who are affected by 
drought, and also to help people in the 
flood.affected areas. I would eon-fine my 
observations to the present context of our 
economy. 

Some hon. Members have mentioned about 
the deficit. It has been very very modest this 
year, as has been stated in the speech of the non. 
Prime Minister. He had also stated that efforts 
should be made to see that deficit does not rise. 
We are all aware that we have an unprecedented 
situation, unprecedented economic situation in 
the country. Today we find that out of 416 
districts. about 280 districts are affected by 
severe drought, and this has never happened 
during the past number of decades, and this 
covers 67 per cent of the area. '    Similarly, we 
have a good number of 
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[Shri Rameshwar Thakur] districts in the 
Eastern States, Like Assam, West Bengal, 
Bihar and some other parts where we find 
very unprecedented floods. Therefore, a large 
number of districts in those areas have been 
badly affected. My submission would be that 
the drought and the flood situation will have 
to be tackled on a war footing. Just as we fight 
a war, we should take stops to meet the 
drought and flood situation, so that the 
hardship of the people in the drought and 
flood-affected areas can be mitigated. 
Government will have to undertake massive 
efforts. They will also have to provide suffi-
cient funds and foodgrains and other essential 
commodities ensuring at the same time that 
these things reach the affected people. Some 
of the economists have estimated that the 
actual relief operations may mean anything 
between Rs. 3,000 and Rs. 5,000 crores. A 
sum of this order will be required if we have 
to provide relief to all. 

Foodgrains production will also go down 
this year. The production has been stagnant 
around 150 million tonnes. This year we "had 
a target of 163 million tonnes. But in the light 
of the present situation, even with all possible 
efforts, it is estimated that the production will 
be" around 140 million tonnes only. 
Therefore, there will be deficiency on that 
score. There will be a limitation on the stocks 
we have. These stocks will have to be 
carefully utilised, to ensure that they are not 
frittered away. This is because one is not sure 
that such a situation as this will not recur. For 
example, in  the case of certain States, we find 
that there has been dro'Jght for three or four 
years successivPly. The behaviour of the 
monsoon has been very very disturbing. If we 
go through the speeches of the Finance 
Ministers from Independence, in most of 
them, we find mention about either drought or 
floods. They have been creating problems for 
India for a long time. It has affected our 
economic growth in a big way. I would sug. 
gest that apart from the massive relief and 
rehabilitation work, which are required   to be 
carried     out by   the 

State Governments, the Central Gov-ednment 
and other agencies—the voluntary agencies 
should be actively associated in this work—it 
is essential that we should look 'to the long-
term plans also. FO|- example, in the same 
State, Bihar, we find two different situations. 
It is very peculiar. Districts like Champaran, 
Sitamarhi. JVluzagarpur, Monghyr, 
Dharbhanga, Madhubani, Samastipur, 
Khagaria, Katihar, Purnea, parts of Bhagalpur 
and Godda have be»n affected by floods. 
Hundreds of villages have been washed away. 
Thousands of villages have been marooned. A 
large number of people have been affected 
and are suffering, hills is a very difficult 
situation. On the other side many districts like 
Palamau, Hazaribagh. Dhanbar, Ranchi and 
other districts in South Bi'har have been 
affected by severe drought. In one State, this 
is the contrasting situation. We should take up 
two kinds of arrangements. One is immediate. 
Government;, at the same time, will have to 
think of long-term methods. To mobilise 
additional funds, Government may have to go 
in for levy of addition taxes. There should 
also be a strict economic management to 
conserve our resources in the various sectors 
of the economy so that we are able to provide 
help to the people who areaffec ted by the 
unprecedented drought and floor) situation in 
the country. I would like to point out to the 
hon. Minister that there is a limited cushion in 
the Budget. Even if you think of imposing 
additional taxes, we have to take into account 
the commitment made hi our long-term fiscal 
policy. It is not so easy. Some surcharge may 
be levied. Through better collection also, we 
can augment our resources. It is already 
being! done, ft has been men. tioned by the 
hon. Finance Minister that our collection has 
gone up by Rs. 1,000 crores. We should make 
sustained efforts to see that we aug-mentour 
resources to the maximum extent possible 
that way than by levying additional taxes. Of 
course, some kind of a surcharge may have to 
be levied in a particular year or years. In the 
Central Budget and the State 
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Budgets particulary     in    sueceesive Plans,   
we     find,     a     large     portion 

we are spending on relief and 
rehabilitation works  either for 

5,00  P.M.  drought     or floods    or for 
other      natural calamities. 
Now we must have a long-term plan. »ing. 
We should see whether in North Bihar we can 
tame some rivers, whether we can generate 
additional electricity, whether we are able to 
conserve water resources ana bring them to 
the water-deficit areas. On the one side we see 
there is frequent drought and on the other we 
see floods. Every year we have been spending 
money on repairs, renovations, relief end 
rehabilitation works. It will, therefore, be 
essential for the Government to conserve such 
funds and think of some long-term policy. In 
the Eighth Plan there should be some 
provision for vulnerable rivers. Some master 
plan has to be prepared, ensuring that this 
kind of recurring droughts and floods are 
minimised to the extent possible. 

With these words I support the provisions 
of thee Bill and request that different States 
should be given adequate funds. I would 
particularly request for the  State of Bihar. It 
has suffered both ways. Substantial financial 
assistance should be given to Bihar to enable 
it to meet the situation which has arisen due 
to unprecedented floods as well as drought. 

SHRI PUTTAPAGA RADHAKRISHNA 
(Andhra Pradesh): Mr. Vice. Chairman, I will 
first speak on the Punjab Appropriation Bill. 
As a matter of fact this business should have 
been transacted by the Punjab Legislative 
Assembly. Since there is no Legislative 
Assembly functioning in Punjab, we are 
considering it. I do not understand why at all 
there is President's rule in Punjab. The 
effective strength of Punjab, as it stands on the 
day, is 92 or 93 and the majority of the 
members belonged to the then ruling party 
that is under the leadership of Sardar S. S. 
Barna- 

Laji  Even on the day of the proclamation of 
the President's rule in Punjab, Mr. Barnala 
was enjoying the majority in the Assembly. 

SHRl   PAWAN     KUMAR BANSAL. 
I want to say one thing. Sorry    for 
the interruption. He did not enjoy 
the majority on that day. 

SHRI PUTTAPAGA RADHAKRISHNA: 
He had the majority. More than 50 members 
were supporting Barnalaji. The effective 
strength was 92 or 93. 

SHRI PAWAN KUMAR BANSAL: 
Kindly verify the facts before you say 
anything. 

SHRI PUTTAPAGA    RADHAKJ 
SHNA;   If    you  see      the     effective 
strength, Shri Barnalaji was enjoying 
the  majority.    Even     then,     till  May 
1&B7 Barnalaji was a good man, very 
honest   man   and   efficient   administra 
tor.      He was  capable  of controlling 
the situation.   This is what you  said 
till May 1987 and all of a sudden, now 
you  call him  incapable,  not  able  t° 
control  the      situation.      Everything 
happened on the day just before the 
Haryana     elections.  That     is    the    fate 
of aemocracy    in    the    States.    It is 
like declaring a woman a widow when 
her husband is sick.   The same thing 
ij happening in Punjab.     The Assem 
bly is there, there is the leader of the 
majority  party,  but the     President's 
rule is going on.      It is nothing   but 
mockery of      democracy.      This      is 
happening   wherever   there   is   no.i- 
Congress Government or    anti-Cong 
ress atmosphere. They        have 
been  using article  356 of    the Constitu 
tion     for     their      political       advantage. 
This   has  happened  on  several  occ3- 
siong in a   number     of States.     On 
earlier occasions I have pleaded    for 
deletion  or  abrogation  Of article  356 
from the Constitution.   This was sup 
ported by  a    number of    opposition 
pai ties  here   including  the     AIDMK 
which is an ally of the     Congress (I) 
Party.      They have been  using  this 



431 Thi-Appropriation [RAJYA SABHA]      No  4). Bill, 1987       432" 

LShri Puttapaga Radhakrishna] 
article for their political ends. In 
Punjab a political solution is required. 
There is a political problem in Punjab. 
Political problems cannot be solved 
by bayonets and bullets. They are 
to be settled through negotiations 
across the table, where Government 
Cf India has failed. They have failed 
to negotiate with the leaders in 
Punjab; so they are unable to settle 
the issue there. Today they are very 
much dependent on Governor's rule. 
On the ground of not being able to 
control the law and order situation in 
Punjab, Barnala Government was 
dismissed. But what happened 
afterwards? Are they capable of 
controlling the situation there? 
Are they able      to       maintain 

law and order there? Is there any improvement 
under President's rule? If Buta Singh's police 
kills six extremists, the extremists kill one 
dozen of Buta Singh's men. This is what is 
happening there today. They are unable to 
control the situation. They dismissed Barnala 
Government for failure to control the situation 
there. Whom will they dismiss now that they 
have failed in doing so after the imposition of 
President's mle? Simply it was done for their 
own  political  advantage. 

Sir, the country is facing several other 
problems. They are not concentrating on those 
problems, but they are concentrating on their 
political problems. polical problems are 
always temporary. They cannot last long. And 
they will not serve any permanent purpose. 
That is why I took this opportunity to speak on  
the   Punjab   Appropriation     Bill. 

Now I will speak a few words on the 
Appropriation (No. 4) Bill, 1987. Sir, the other 
day the hon. Prime Minister assured that steps 
would be taken to curb the deficit in the 
Budget. This is not the way of doing so. They 
are going to increase the deficit, with the result 
that inflation will go up. Particularly when the 
country is facing severe drought and  heavy 
floods in some of 

the areas, this is not the solution for the 
economic problems we are facing today. 

Moreover,  I want to point out that Government    
of    India    should    not make any distinction   ' 
between thosi States where they have won the 
elections and those where they have lost the 
elections.    That is what is being, practised by 
the rulers from    Delhi. ;   s  and  ears  for the 
State where they have lost elections to see  and  
hear.      For instance,      in my own   State of 
Andhra      Pradesh, since they have     lost     the 
elections there, they are least     botherd about   
situation   prevailing  in   that  State. they  are     
least  bothered     about the problems being faced 
by the people of Andhra  Pradesh.    Some     
districts  in the State are facing a drought situa-
tion. In some places there were tloods last year.     
And there is damage   this year also.  But they  
are least  bothered about this.     If anybody says 
that since the Congress (I) Government is there  
in    Delhi,  there are    floods: in some  States     
and  drought     in  other States,  we will  think 
that he    is    tool, but  the hon.  Minister     for  
Industry, who is right now present in the House, 
has  been   reported      in  the  press to have said    
at    a    public    meeting     in his own     district  
that     since  iXTR's Government    is there in   
the   State,   the State     is facing drought.   Shall 
I call him a wise man?      Is it the way     a 
responsible Minister should talk? Can a  State 
face drought due to a particular person being the 
Chief Minister of the   State?      On the other 
hand, the Industry Minister and other Ministers  
hailing from     Andhra    Pradesh have utterly 
failed to do justice     to the people of Andhra 
Pradesh.    They should      have brought    more    
funds from  the     Government      at      Delhi. 
Instead they are teasing the    people there.     
The State     Governmen*.      is repeatedly 
requsting for granta     for relief works     but to  
no avail.      (tnter-ruptions).    T    have       
already       .poken on Punjab Appropriation   
Bill. Probably you might have  been    sleeping 
then.      I have    switched     over   t<>   the 
Appropriation   Bill   No.   4,   pertaining 
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to the vvhqle oi India, of which Andhra 
Pradesh is a pa'rt. Sir, I want to oppose both 
these Appropriation Bills.   Thank you. 

PROF. CHANDRESH P.    THAKUR ' (Bihar);  
Sir, i rise to support the Appropriation Bills.      

This is also     the time to take stock of the State 
of the economy. 

. There are several things which come to.my 
mind, particularly, what is the outlook with 
regard to the implementation of the Seventh 
Five-Year Plan? The Planning Commission has 
said thaht nearly 88 per cent of the Plan Public 
sector outlay at constant prices of 1934-85 is 
likely to be - realized. Nevertheless, with 
further pressure on prices, there is serious risk 
that this target may be slipping. I think, 
basically the problem is of resources. There are 
several areas through which the economy has 
been generating resourcs for investment. 
Revenue buoyancy is there and we hope, with 
further efforts, more vigorous efforts, there will 
be a step-up of realization under that account. 
When it comes to the savings figures, we had 
planned that we will try to augment the net 
savings by at least two per cent, but the saving 
rate at thi6 stage is hovering around 20 to 23 
per cent. Particularly, the performance of the 
public and -Government sector savings is rather 
weak. We hope that something will be done to 
cowect the situation. 

The major area of hope for the resources in 
the Seventh Five-Year Plan for public sector 
outlay has been around the public enterprises. 
It was expected that 53 per cent of the total 
public sector oulay will be financed out of the 
resources generated within the public sector. 
But it seems, halfway through the Seventh 
Five-Year Plan we have reached only a figure 
of 39 per cent in the first three yeare. So, there 
is a lot of leeway "- be made. There is a 
temptation to look at the administered prices 
as 

a source 0f generation of surplus in the public 
sector. But it has inherent inflationary 
potential, although I realize that with a certain 
limit administered places do still constitute a 
source of resources. 

sntially the operation surplus or the 
internal resource generation within the public 
enterprises should be the primary source or 
preferred source for resource for 'resource 
mobilization to support the Plan public sector 
outlay. 

The fourth area is external borrowing. 
External borrowing has its limitations. So far, 
the world has looked with appreciation at the 
judicious Indian management of external 
borrowings, but let us not forget that our debt 
equity ratio is touching 25 per cent of the 
GDP if we take only medium, and long-term 
borrowings. If we include short-term 
borrowings and the deposits under NRI 
schemes, then our debt service ratio reaches a 
somewhat distrubing proportion. In fact, the 
annual growth rate of debt at constant prices 
has been far higher than the real growth rate 
of the gross Domestic Product. So there is an 
inherent tendency to run into trouble on this 
account unless we are careful. 

Remittances from abroad has been a major 
cushion and it has helped us in many ways, 
but it seems that now the  buoyancy  is  
missing. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): Are you referring to Internal or 
externa]  debts? 

PROF. CHANDRESH P. THAKUR: 
Remittances from abroad. 

SHRI NIRMAL CHATTERJEE: External 
or internal debt or... 

PROF. CHANDRESH P. THAKUR: That 
is external debt. So, remittances again are 
somewhat stabilized. We are not expecting a 
substantial step-up in that, particularly 
because      In 
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the Middle East where the resource crunch is 
there, the construction activity for which most 
of the Indian man-power was invited is likely 
to substantially slow down. It would result in 
a reverse flow of man-power and this may 
have adverse consequences. 

Another area is the oil prices. In the recent 
years the oil prices were low and so our 
import bill for oil was somewhat contained. 
But, there is now a tendency for the oil price 
to firm up and move forward and there is a 
risk that our import bill which has reached Rs. 
4,000 crores coulo. exceed further and put 
added pressure on our balance of payment 
laflcount. Under jthiis situation, ' it seems that 
we should continue to extend, our efforts at 
vigorous promotion of exports in the areas 
where we have established our sound track re-
cord like leather and leather products, gems 
and jewellery and garments. But much more is 
required in relation to cost, the quality, the 
delivery schedule and the overall marketing 
thrust on behalf of the non-agricultural sector, 
that is, the industrial sector. It seems that a lot 
of efforts has been made to make the 
industrial economy more worthwhile to 
acquire cost efficiency, better quality and 
accelerated-delivery-schedule for products, 
but there is always a gestation lag. We have 
imported heavily for our capital goods so far, 
and it will take time for the imported 
technology in the capital goods sector to make 
its impact and result in cost and qualtiy 
advantage. In the meantime, the short-term 
pressure on resources and particularly the 
balance of payment situation will continue to 
be se'rious. 

This brings me to the question of 
price behaviour. The primary pres 
sure on. resources comes as a result 
of the pVice factor also. The food 
stock, particularly the buffer stock 
and the foreign exchange reserves 
have been      the    primary      cushion 
against inflation    in the country.      Now 

I realise that the buffer stock position is 
comfortable although it is somewhat lower than 
what it has been. I think, it is sufficient to look 
after another crop failure. But the anxiety to 
replinish the stock cannot be avoided. At the 
same time, I am looking at the procurement 
figure from the current season. Whereas the 
buffer stock is somewhat low compared to the 
initial stock, this year's procurement out of the 
rabi crop is low, and the outage from the buffer 
stock to the distribution system is on the higher 
side for the obvious reason of drough and 
floods. So. there is a cumulative pressure being 
built on  our buffer stock situation, and to that 
extent the capacity of the cushion of the 
economy for non-inflationary . performance of 
our economic  system is likely  to be under 
further stress. 

If we look at the drought figure, out of the 
total of 35 meteorological sub-divisions In the 
country, only 10 had about normal rainfall, 
and out of the 47 major water reservoirs in the 
country, only four have reasonable levels of 
water. On the drought side, the recent rainfall 
has somewhat brightened the> situation not 
necessarily for this crop but certainly for the 
next crop. So, the economic consequences of 
drought and flood in the eastern region, par 
ticularly Bihar. West Bengal and Assam are 
likely to be not very welcome. 

This brings to sharp focus the continued 
vulnerability of Indian agriculture. We have 
been complacent ag a result of the green 
revolution which in any case has been con-
fined to a small region of the country. Our 
production has been good. But the expansion 
of the green re-Volution in geographical and 
spatial terms has left much to be desired. 
Similarly, diversification of the cropping 
pattern is overdue. In certain foodgrains we 
are better off, but not in terms of nonfood 
items. In fact,  this year, the production of 
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what we call the wage goods, inferior 
foodgrains, is very low which is going to hurt 
the vulnerable sections   of the society. 

About the foreign exchange part, the latest 
figures have shown that the exchange reserve 
has gone up, and it seems, fortunately, the 
falling tendency of the exchange reserve has 
been, perhaps, reversed, and that is a welcome 
feature. 

On  the export front, we have had some  
encouraging  results.     Also,  the industrial 
output has shown  an    upward trend,  and we   
have registered a  growth rate of  the  industrial 
products of 8.1 per cent.    We hope that the 
initial  expectation raised  in    the budgetary    
speech     of     the     Prime Minister and    
Finance    Minister    towards industrial sector 
will    show  a substantial  improvement   as  a   
result of   the   capacity   being  utilised   more 
effectively,   the     capital   equipments being 
updated  and  other  managerial improvement.    
We   hope  that    some of these steps  will  help  
us out. 

I  think to  alleviate     the  situation, the   
Government     has   moved  somewhat fast so 
far as the use of monetary   instruments   is   
concerned    and that  is   a  welcome  step.    
Credit   for foodgrains   ha   declined  to   Rs.     
366 crores  compared to  Rs.  850     crores. 
Credit has  been     curbed,     although for the 
vulnerable section,    the personal credit has 
been made somewhat liberal and that is a 
welcome feature, we  are  concerned     about  
the   inflationary   consequences,      but   at     
the same  time;  we are  not ignoring the needs  
of vulnerable sections of    our society wh0 are 
in dire need for purchasing  power  under   
conditions     of no  employment  or  
employment  with meagre income. 

Similarly, there has been a judicious 
decision to import edible oils expeditiously 
which is a severe shortage item. So far as 
sugar is concerned, the releases out of the 
buffer stock  have    been maintained. 

We also note that the public distribution 
network is being streamlined as there are gaps 
particularly with regard to penetration in the 
rural sector and the availability of stocks 
which people should look forward to. We 
heard the other day the concerned Minister 
promise that the vigilance is there and the 
transport system is being mobilised and things 
will be expedited so far as the delivery process 
is concerned. 

We   also   note   with   pleasure   that the   
dehoarding  campaign  has     been mounted.    
There  is  a   risk  of    two kinds  of  hoardings,   
one   is  the  speculative hoarding by the traders 
and the   other   is   by   capable   consumers 
taking   on   the      course   of  hoarding under   
alarming  news   conditions.     I think,  we  need   
to  protect   the  economy  from  both     these   
tendencies. Hoardings  must   De  curbed.    If    
the traders  misbehave,  they     must     be 
brought   to  book   and    timely   deterrent   
action  should  be  taken.    Similarly, consumers  
must be encouraged not to  be  the  victims  of 
the  sensational rumour but look forward t0 a 
regulated supply     of   their  essential items 
through the public distribution system. 

Now  looking  at  the   budgetary  al-
locations,    I  heard    some     Members from   
the   other   side   talking    about the 
inflationary pressure ot Rs- 887.11 crores.   
Out  of this total amount we find  that  
substantial   part  is     going to   the  States  by  
way    of transfers, that   is.   Rs.   317.74   
crores.    Sir.     I represent  a State, but 
nevertheless I must  say,  given such transfers,    
we need fiscal  discipline of a very high order  
at  the   State   level  which  unfortunately, has  
been  missing.    I am sure   the   Finance      
Commission      is engaged  at that task.     But,  
at    the same  time,   through   the   appropriate 
channel  there must be some way to bring  a 
better    fiscal    discipline    at the     State   
level;      otherwise     the chances   are  that     
under    whatever noble  persuasive     head  
you  transfer the  resources,  it could    be 
frittered away and it could add to the forces of 
economic misery. 
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Additional foodgrains for drought takes care 
of Rs. 175.64 crores and assistance to Punjab 
on account of natural calamities Rs. 91.60 
crores. Now both these are worthwhile heads 
to spend money on from the t. If we are able 
to fight drought and retrieve some of the 
grains or the non-grain products, it will add to 
the anti-inflationary cushion of the economy. 
Punjab has definitely gone through a 
traumatic period and assistance to that State 
particularly at this stage was overdue. 

Then, we find an item which is called the 
share capital on Tribal Cooperative Marketing 
and Development Federation of India- Tribal 
population is at the receiving end of all kinds 
of exploitations particularly the traders' 
exploitation. The cooperative movement, 
particularly cooperative marketing, is 
conceived as an institution to reduce the ele-
ment of exploitation or eliminate exploitation 
of the middleman. The resources to support 
the Tribal Cooperative system is most 
welcome to the extent that it is going to help 
the weaker and the vulnerable sections of the 
society. In the non-plan sector, of course, 
substantial amount is going as payments to the 
International Monetary Fund where we have 
no choice. But there is an item, relief to people 
affected in Sri Lanka which claims Rs. 5 
crores and that again is the next logical step, 
after a laudable Accord, which has been 
engineered with the help of our Prime Minister 
and President Jayewardene. I think, the 
economic rehabilitation of the economy of Sri 
Lanka, particularly its regional economy 
around Jaffna peninsula, was overdue. There 
the people of Indian origin are the primary 
residents and to the extent that this Rs. 5 
crores is going to help them it is definitely 
going to further strengthen and enrich our 
bonds within this region. 

Similarly, there is a small amount of Rs. 
0.52 crore as contribution to the South 
Commission Fund. I think, 

as a part of the Non-Aligned Movement, the 
leading country in the Non-Aligned 
Movement and the leading country in the 
South-South • operation, we owe it to our 
commitment that our intention is backed up 
by resources support with this token amount. 
This and the contribution to Africa Fund, 
both are in the same category, that is arising 
out of the need for this implementation o 
external affairs programmes which is directed 
towards further coop< tion among the 
developing countries, among non-aligned 
countries and particularly among countries of 
South-South   group. 

 

I would say that the overall g.tua-tion, so far 
as the state of economy is concerned, we go back 
to the initial Budget speech of the then Finance 
Minister, the Prime Minister. He made two 
promises, that the deficit will be controlled at a 
particular level and secondly, which is 
supplemental to the first that die public 
expenditure or the Government expendiutre will 
be put under severe control. We do hope -hat the 
Ministry of Finance is living up to that promise 
and is taking steps to ensure that we do not slip 
into the deficit trap beyond a tolerable limit. 
There is nothing to persuade us away from that 
kind of commitment. We know there is vigilance 
and we hope that its implementation will be 
substantially effective. I think, we have, in any 
event, to look at three aspects. One is how to 
fight the drought and flood and the consequence 
of drought and flood to the people affected 
immediately and its consequences on the larger 
growth pattern of the economy. Secondly, we do 
want to salvage as much as possible of the 
Seventh Plan. Of course, the final picture will 
emerge after the Planning Commission's mid-
term appraisal data are available, but we hope 
that in real terms, the target for public sector 
outlay will be met. And lastly, I also hope that 
substantial resources will be found and invested 
In such long   gestation   projects    which     are 
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actually to be of relevance in fee subsequent 
two plans. We have to start investing right in 
the Seventh Plan period itself for certain pro-
jects which arelikely to create bottleneck in 
the infrastructure sector or I other areas which 
should fructify   in   the   Eighth     and     
Ninth 

Year  Plan  periods.    So.  by  and large.  I would 
say  that  we have to cautious.   wo  have to  be  
a    little but there is no reason to be alarmed 
provided all our resolves are converted into 
effective actions. Thank you very much. 

 

 



441 The. Appropriation [RAJYA SABHA]        (No. 4) Bill. 1987        444 

 



445 The ApvopiiatiQn [27 AUG.   1987] (No. A)  Bill,  1987    446 
 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Now, Mr. Thanga-
baalu. 

SHRI THANGABAAEU (Tamil 
Nadu); Mr. Vice-Chairman, Sir, I rise to 
support the Appropriation (No. 4) Bill 
and also the Punjab Appropriation  Bill. 

Sir, we should be proud to be   in India 
because we are living in a good and  
effective   economic  system.      As you   
are  aware   after  Independence, within 
forty years' time,    though   it is  a very 
short   time,  India's     progress  has  been  
a  landmark   and    it has also been 
accepted that India   is one of the 
financially powerful countries  in  the 
world today which has a very well-
maintained economy.    As you  are  
aware,   a  country's   performance and its 
acceptability are judged  by the socio-
economic  system    it has.    After 
Independence,    under th* leadership of 
the     Congress,     under the   leadership  
of  Pandit  Jawaharlal Nehru and then, 
under the leadership of   Shrimati Indira     
Gandhi,     India made progress  and  now,  
under    the dynamic  leadership  of     Shri    
Rajiv Gandhi,  we  are  marching towards 
a better  future.   Sir,   in   the   industrial 
world, India stands as No.  10 today. We 
stand  third  in science  and technological   
advance.    We   are     in     a very strong 
and attractive position in the field of 
agriculture.   We are self sufficient and 
also  we are in a Posi" tion to export food 
grains to    other countries.     I   can   say  
that     in    all walks of life India can be 
proud because of our well thought-out 
policie* followed by the Congress    Party 
and its  leadership. 

Though it is a technical Bill, our friends 
in the Opposition have just now made 
certain remarks and I have to reply to 
them. Sir, they talk as if the country has 
gone to dogs and as if the opposition 
friends are not in a position to live under 
these circumstances. We have given equal 
chance not only to the Opposition, but to 
all our countrymen. Our countrymen feel 
and they are feeling that they are secure 
and safe under the leadership of Shri Rajiv 
Gandhi. Our hon. friend said that in the 
Congress   Party     only    Mr.      Rajiv 
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(Shri Thangabaalu] Gandhi is taking 
decisions. He is the only person to take 
decisions. Yes, I can boldly say that the 
nation and the people of India selected Mr. 
Rajiv Gandhi as their sole leader. That is why 
he is taking decisions. In a democratic set-up, 
the leader of the party has to take decisions. I 
am not able to understand our hon. colleague's 
stand on this. 

Another thing which I would like to say is 
that Mr. Rajiy Gandhi, after taking over 
power in 1984 in a very disturbed situation, 
has steered the country well and has taken the 
people of India towards an important and 
much better position. Nobody can deny that. 
Sir, we have overcome the many troubles and 
Pro" blems which came in our way.' For 
instance, he has brought credit to our country 
by his excellent leadership and effective 
performance for which we don't expect credit 
from our friends in the Opposition. But they 
should accept this fact. That is what we want. 
We do not want much more from them. But in 
our country today each and every thing can be 
politicalised. We are living in a democracy. 
As our friend has shown just now, we can 
make a mo"kery of it- Instead of supporting 
progressive measures which are in People's 
interest, they criticise us. Even a small human 
error can be magnified by them. He was 
saying that the Congress Party and its lea-
dership has lost moral support and values. He 
said that the Congress Party would not be in 
power for more than two years, I can tell my 
dear friend that the Congress Party has been 
there for the last 100 years. It will be there for 
even more than 100 years and even further. 
You cannot point out a single leader in the 
Opposition to challenge his leadership. And 
the public at large will certainly support only 
Mr. Rajiv Gandhi when he goes to the polls or 
when he goes to the States or wherever  he  
goes  today.    So,   don't 

re on a fools paradise or some-lg else. 

 

SHRI THANGABAALU; Sir, I do 
much time of the 
House. But, Sir, another very im 
portant factor in the country today, 
as far as the Finance Ministry is 
concerned, is the system of loan 
me' n   the   other      day   in   the 
other House, some of the Opposition 
Members criticised the Finance Minister for 
his system of loan melas. For instance, I can 
tell you, Sir, that wherever the loan melas 
were conducted, the loans reached the poorer 
sections of the society. The poorest of the 
poor are getting the benefit out of these loan 
melas Mrs. Indira Gandhi, when, she was in 
power, she thought that the poorest people 
must be given the facility to help themselves. 
So, this scheme was created and this has been 
helping the poor people. But our Opposition 
friends are never satisfied and they never 
support the right cause. I would urge upon the 
hon. Minister that these loan melas should be 
held not only in one or two places, but they 
should be conducted all over the country. 
Irrespective of the politics, irrespective of the 
colour and party, people are getting the loans 
and that is a fact. Another thing which I would 
like to point out here is that the poor people 
who are getting the loans through the loan 
melas are repaying the loans very sincerely. I 
have the figures as far as Andhra Pradesh, 
Tamil Nadu, Karnataka and Kerala are 
concerned. More than 80 to 90 per cent of the 
people are repaying the loans. Whereas big 
industrialists, 60,000 and odd sick industries 
have looted Rs. 3,000 and odd crores. But 
when We asked about this, our friends on the 
other side have not opened their mouth. They 
will not talk about that. They talk when the 
poor people are given Rs. 3,000 or Rs. 4,000 
or Rs. 5.000. That is why, Sir. I urge upon the 
hon. Finance Minister that the loan melas 
should be continued because this  system   is  
not  only  helping  the 
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weaker sections but it is also helping the poor 
man to earn his livelihood and it is also 
helping the community at large. There is one 
more point which I would like to mention. Sir, 
in the morning I was referring to the 
agricultural prices and the hon. Minister could 
not reply, he did not want only reply. Sir, the 
hon. Prime Minister has announced about the 
long-term agricultural price policy. So far this 
has not taken place, this has not been 
announced or implemented. I asked the 
Minister, why? He could not reply. I do not 
know why  he   could  not   reply. 

AN HON MEMBER: It was announced, 

SHRI THANGABAALU: No, it is a 
temporary measure. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI): He will pass it on to  him. 

SHRI THANGABAALU: You have 
announced it in the Budget and you have to 
implement this even though this is a matter 
which belongs to the Agriculture Ministry. 
Through this, the agriculturists in the country, 
the poorest section in the country will be able 
to live better. Another thing which our hon. 
Prime Minister mentioned in the Budget was 
about the unorganised labour. He has 
appointed a Commission on unorganised 
labour. This is a welcome feature. And, of 
course, to give effect to that, they have ap-
pointed a Committee, and the Committee's 
terms were not identified or specified. So, I 
urge that the comi-mittee's term must be 
identified and in a shorter time that report 
must be presented to Parliament through 
which the labour sector will receive benefit 
because today under our budget only six 
million organised workers are covered. In the 
unorganised labour sector there are 360 mil-
lion people in the rural areas like 931 RS—15 

agricultural labourers who are affected. They 
have no guarantee of life. Through the 
Commission, they should also be covered so 
that they are benefited   in   future. 

Then, Sir, one small matter as far as the 
State of Tamil Nadu is concerned, the 
Government of Tamil Nadu have requested 
and the Members of Parliament from Tamil 
Nadu have very fervently again and again 
requested the Central Government to sanction 
the second project of the Madras Fertilizers 
Ltd. which has already got extra 
infrastructural facilities today and which is 
running very effectively. This should be 
considered in this year's budget or at least in 
the next year's budget because this will help 
our farmers if more fertilizer is produced 
within India. Thereby you will be saving a lot 
of foreign exchange also. 

Sir, one mora point I would like to inform 
this hon. House. As far as the non-Congress(I) 
States are concerned, the Central Government 
is funding the IRDP, RLEGP, NRiEP and 
other rural development programmes and 
projects in these States. But the State 
Governments never mention that this money 
is coming from he Central Government. They 
say,' it is the State Chief Minister who is 
giving the money to the poor people of the 
State. This is a very wrong policy. Even 
though there are guidelines, these guidelines 
are not implemented properly. I request you, 
Sir, that you must lay down guidelines or give 
instructions or give advice, whatever you call 
it, and people must know that the programmes 
are being sponsored by the Central 
Government and sponsored by our leader, 
Shri Rajiv Gandhi, and were started by our 
former leader, Shrimati Indira Gandhi, for the 
betterment of the people. As our friends said, 
'everything is being done by our leader. Shri 
Rajiv Gandhi.' It is true, it is Rajiv Gandhi's 
programme, it is Smt. Indira Gandhi's 
programme. It is the Congress Party's 
Programme.     (Intermptions). 
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I Shri Thangabaalul 

We are not for power. We have got enough 
time to work for the party. We do not expect 
anything from you and we know what to do 
for ourselves. 

 
Sir, regarding the drought situation our 

hon. Prime Minister has taken very serious 
steps and he himself is touring all the States 
and particularly the State of Tamil Nadu, 
which has been affected very badly for the 
past four years because we did not have any 
rain and we did not have any fodder for our 
cattle. The State Government had requested 
the Central Government to allot Rs. 53 crores 
as interim relief to meet the situation. I 
request the hon. Finance Minister to release 
without any further delay a sum of Rs. 50 
crores to Tamil Nadu so that after the Prime 
Minister's visit., after the Central team's visit 
and report, you can  allot  more funds. 

One more point, Sir. I understand that it is the 
policy of the Government of India to give 
licences for more sugar m?Hs in the country. 
The State Government of Tamil Nadu has also 
requested the Central Government permission 
for 30 more sugar mills in this year. But, ac-
cording to my report, the Government of India 
has sanctioned only 4 units of 2,500 tonnes 
crushing capacity. I also request the hon. 6-00 
P.M. Minister to convey to the concerned 
authorities in the Government of India our 
demand for sanction of 30 sugar mills in the 
State of Tamil Naau. 

Finally, the whole House appreciated and 
supported our Prime Minister's stand on Sri 
Lanka and the accord which has been signed 
at great risk to Prime Minister's life, for 
which everyone of us are proud. It is an 
unprecedented and unparallel accord signed 
by our Prime Minister. Under this accord, 
the bond between Tamil Nadu, between 
India and Sri Lanka  will be further  
strengthened. 

As  our     great     poet     Subramaniam 
Bharati   said: 

"SHINGALATHEEVUKKOTH 
PALAM AMAIPPOM 

SETHUVAI MEDURITHI VEETHI AMAI  
PPOM" 

That means, we will build a bridge between 
India and Sri Lanka, which is only 20 miles 
away " from our borders. Our State 
Gvernment proposes an ambitious project of 
building a bridge between Tamil Nadu and Sri 
Lanka which will strengthen the socio-
economic status and facilitate in furthering the 
intersts of both the countries. This will cost 
about Rs. 265 crores if this is constructed by 
the Defence Department. As our great poet 
Bharati dreamt, our leader Shri Rajiv Gandhi 
has made it possible to have a better under-
standing by ariving at a remarkable accord to 
fulfil that dream by implementing this accord. 
I am sure, construction of this proposed bridge 
will make more bridges between the two 
countries. 

With these words, I support the 
Appropriation (No. 4) Bill, 1987 and Punjab 
Appropriation Bill,  1987. 
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SHRI  THANGABAALU:     What     is 

the relevance of this? 
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•Expunged as ordered by the Chair. 

 
SHRI B. K. GADHVI: He is not a 

member of this House. He cannot 
mention his name.   (Interruptions). 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): One who is not a 
member of this House, you cannot take 
his name. 

SHRI RAM AWADHESH SINGH: 
We can mention the names. 

 
SHRI PAWAN KUMAR BANSAL: I 

do not know who is who, but he should 
not refer to the people who are not 
present in the House. The point can still 
be made. 

SHRI RAM AWADHESH SINGH: 
We have been mentioning the names of 
so many persons against whom there are 
so many allegations, who have been 
indulging in so many crimes. We can 
mention their names here. 

SHRI THANGABAALU: It should not 
go on record. 

 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA); You go an. Why 
do you discuss the point with him? That 
is only left to the Chair. 
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THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Mr. Ram Awadhesh 
Singh, it is not your right to interrupt every 
Member. I am sorry., .   (Interruptions).. . 

SHRI RAM AWADHESH SINGH: Sir, he 
is addressing him, not the Chair,  
(Interruptions). 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Do you know how to 
address?  (Interruptions) 

 



4 61 The Appropriation [27 AUG.   1987] (No. 4) Bill,  1987    462 
 

 

SHRI SHANKER SINH VAGHELA: 
This is the Government of India policy. 

 
"V. P. Singh is a man of highest 

integrity. I think, Indian Government 
needs many many more men like  
him." 

This is from the Chairman of Fairfax. 
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THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Hon'ble Members, 
there are two Bills before us and the House will 
sit late. The Parliamentary Ministry has 
arranged for dinner in Room No. 70. It is for the 
information of the hon. Members. 

SHRI ASHWANI KUMAR (Bihar): Mr. 
Vice-Chairman, Sir, this Bill will take another 
half an hour to forty-five minutes. At the 
moment, it is 6-30. Another two Bills means 
10 O Clock or 11 O'Clock. Is it wise for us to 
sit up to that time? Can we do justice with 
these Bills? (Interruptions'). 

SHRI M. M. JACOB: If the House sits 
beyond 8 0'Clock it has been the preredent 
here that we honour the hon. Members with 
dinner. That is have arranged dinner. (Inter-
ruptions). 

SHRI NIRMAL CHATTERJEE: Sir, the 
National Dairy Development Board Bill 1987 
is a heavy Bill. That cannot be taken up like 
this. The other is an inconsequential one and 
that may be taken up.  (Interruptions). 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA); If we sit late, there is 
an arrangement for dinner. That is the 
announcement. 

SHRI NIRMAL CHATTERJEE: That we 
shall try to enjoy. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir); Mr. Vice-Chairman, 
Sir, I start to speak on .this subject today, i 
mean the Supplementary Demands for Grants 
1987-88 with a rather heavy heart. Why do I 
say this? I have to quote paragraph No. 140 
and I quote: "I had earlier mentioned that the 
Budget deficit at the existing rates of taxes 
would be Rs. 6010 crores." "    The    pro- 

posed tax measures taken together with reliefs 
are estimated to yield net additional revenue 
of Rs. 322 crores to the Centre. ' This will 
leave an uncovered deficit of Rs. 5688 crores. 
This is significantly lower than the (feiMt foe 
the current year. Now, what is important is 
this. As mentioned earlier, I have decided that 
this shall not be exceeded. I have set in motion 
measures to implement this." These are the 
words of our hon. Prime Minister while 
delivering the Budget speech. Nowj he has 
said "as mentioned earlier." and what has been 
mentioned earlier, this is contained in 
paragraph 51 of the Budget speech for 1987-
88,  and I  quote; 

"The deficit is high and I do not like it. I 
have decided that the deficit in the Budget 
Estimates of 1987-88 shall not be exceeded. 
Some Supplementary Demands are un-
avoidable. I am instructing the Ministries 
and the other Central Government 
organisations to ensure that additional 
demands are. offset by equivalent savings 
or through measures to raise more 
resources. We will review the financial per-
formance of public sector units to ensure 
that targets for internal resource generation 
are met. I am constituting a Cabinet 
Committee on Expenditure to monitor the 
implementation of     these measures." 

These again are our hon. Prim? Minister's 
words when he said these in his Budget 
speech. Now what are we doing today? We 
are b'ringing in an additional measure for Rs. 
687.77 crores. In the introductory remarks, 
Mr-. Gadhvi has stated and I quote: "That the 
first batch of Supplementary Demands for 
Grants for financial year 1987-88, included in 
this booklet covers 22 grants and involves 
gross expenditure of Rs. 677.70 crores." "The 
concerned Ministries and Departments have 
been asked to match this Additional 
Expenditure by corresponding 
savings/improvement in receipts; Rs. 291.41 
crores have already been identified so far." So 
the Minister has come out with the 
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supplementary demands. But the Prime 
Minister stated that this will be off-set by 
additional resource mobilised by those 
particular Ministries. He has stated that Rs. 
291.41 crores have been already identified 
which can be saved from out of Rs. 687 
crores. If he was honest enough to implement 
the programme of the Prime Minister, he 
would have categorically stated in his remarks 
that there is a deficit of Rs. 687.77 crores out 
of which Rs. 291.41 crores hav.s al'ready been 
settled with the resource mobilisation in the 
particular Ministries and the balance would be 
Rs. 396.36 crores for which he is coming to 
the House. He has stated that Rs. 291.41 
crores have been identified. This is not 
mobilisaiion but identification but this is not in 
compliance with the directives of the hon. 
Prime Minister. If he had complied with the 
Prime Minister's assurances, he should have 
said that Rs. 291.41 crores will be realised and 
this supplementary demand of Rs. 687.77 
crores will shrink to Rs. 396.36 crores. That is 
my request. I would also like to know whether 
these Rs. 687.77 crores have been cleared by 
the Cabinet Committee on Expenditure which 
is monitoring the Budget? 

Sir, my second objection, my 
classical objection, is this. I can 
unde'rstand and have sympathy when 
additional amounts are asked for 
maintenance of the serial equipment, 
celebration of 40 -ersary of our 
independence, relief to people affected in Sri 
Lanka, payment of arrears of salaries, 
improvement to communication facilities in 
the Ministry of External Affairs. These could 
very well be understood. Amounts for drought 
relief, assistance to Punjab on account of 
natural calamities, to provide proper drinking 
water supply, could not be fo'reseen and are 
hence justified. I would like to ask the hon. 
Minister whether he had an exercise in his 
Ministry, whether tha additional Expenditure 
over and above 

that he has sought amounts for could not be 
envisaged in the original Budget estimates.   
Certain things, for instance the maintenance of 
value payment to the International Monetary 
Fund, we knew.    They  could  have  been  
envisaged at the time of the original fram-ing  
of  the  Budget.   This   121   crores could have  
been earmarked although the  Minister  states  
that  it   does   not involve any outflow ot 
money but by pledging   is   only      non-
inte'rest   free Beaming      Bonds.    This could     
have been   very   well   imagined.   Similarly 
the special equipment for Bombay Offshore 
Project.    Could not  any Officer of the Finance 
Ministry envisage this 121  crores?      Could  
not  the   sum  of Rs.  56 crores sought to be  
spent on special equipment for Bombay project 
be envisaged?      It takes one year or -more for 
negotiations for getting this equipment.   Could 
it not be envisaged at the time of      the framing 
of the Budget so that the Minister need not 
come  up  for  the   same  in   the  with 
supplementary  Budget?   Similarly  for training 
Doordarshan      Kngineers by IIT,  Kanpur.   
This   could   have  been well imagined.   I have 
already stated about maintenance  of value 
payment to IMF.   There are other things like 
rent compensation in respect of office 
accommodation      occupied      by    the 
Department  of  Comnany  Affairs.  All these 
were there.   All these expenses could have been 
actually envisaged in the  original   Budget.   
My  request   to him   is   that   he   should   
very   kindly have an exercise in his Ministry 
and see to it that at the time of framing the 
Budget all those things must be taken  into 
consideration so that    he does not have to 
come herewith supplementary demands for 
things which could  have  been normally  
envisaged ea-rler.   For        instance  I 
remember very vividly the Prime Minister com-
mitted Rs. 50 crores for Africa Fund_ which we 
all heartily support.   Here the Minister has 
earmarked Rs.  16.80 crores   in  this  
Additional  Demand.   I may be corrected if I 
am wrong, we knew  at   the  time   of 
formulation  of the Budr-et that we had a 
commitment of  Rs.   50  crores as  contribution    
to 
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Africa Fund and one-third of that figure 
would have to be paid in this Season. That 
amount, therefore, could have been earmarked 
in the Budget itself. 

Then, with regard to supplementary appropriation      
for      recoupment    of advance  of Rs.   
1,90,00,000  sanctioned from the Contingency 
Fund of   India for making payment of arrears of 
rent compensation and interest the'reon    in 
respect      of      office      accommodation 
occupied by the department at    Kan. chanjunga 
Building   New Delhi,—Mr. Jagesh Desai     is     
here      and other friends   who   are  Charte'red  
Accountants are here and they know it—when 
you draw a balance-sheet, even if we __ do not 
pay such things like rent for office 
accommodation, etc. we do pro vide  for them in  
the  Balance-Sheet, that this is  an  expenditure 
that has got to be incurred. Therefore, couldn't 
this   amount   of  Rs.   1,90,00,000   have been 
envisaged at the time of Budget formulation?      
Similarly, there      are items like Rs.   115  
c'rores for Indian Farmers  and  Fertilizers   
Corporation, Rs. 11.5 crores for Heavy 
Engineering Corporation,     Rs.      4.85      crores 
for Scooters India Ltd., Rs.  8 c'rores for 
Hindustan Paper Corporation, Rs.     2 crores for  
other public sector undertakings—these  are loans 
which could very well have been foreseen  at the 
veiy    outsea.    (Time bell rings). 

My last point is with regard to the 
Paper Corporation. Provision has 
been made with regard to the Paper ! 
Corporation that the Central Govern 
ment will have to subsidise the State 
Government in respect of white paper 
that the Hindustan Paper Mills will 
give to those States for cheaper text 
books and this will be transferred. 
This is only a book entry. But this 
coulrl have been envisaged at the time 
of the Budget itself. Therefore, I 
wo-    an  assurance,   a  cate- 

gorical assurance from the honourable Minister 
of State for Finance, an assurance to the nation 
and when I say to the nation, I mean from all 
sides from the Opposition parties as well as the 
ruling party, that he will 

stand by the Budget Estimates as he had 
stated in the Prime Minister's Budget 
Speech; I would like the honourable 
Minister to reassure me that the directive of 
the Prime Minister will be implemented 
both in letter and in spirit.    (Time belt 
rings). 

Just one      concluding      point,  one 
constructive   advice,  I  would  like  to make.   
I am talking of the Maharajas' days forty years 
ago.   When we were under a Maharaja, when 
there was a catastrophe like famine flood, 
drought or  something  like   that,   he   used   to 
charge a surcharge on the taxes. Even in respect 
of the Jama Masjid which was burnt in Sri 
Nagar, in order to assuage the people's feelings, 
he said one paisa     per     rupee on the land 
'revenue must be charged as surcharge and that 
should be given for construction  of the Jama   
Masjid which was burnt.   Now we have been 
facing a drought which is      unprecedented in 
the history;  it      has      come after   a hundred 
years. My simple suggestion to the honou'rable  
Minister  is—if he is unable to do it right now. 
he can announce it through an Ordinance, if 
possible,—a 5 per cent surcharge for drought 
and floods should be made on, not the amounts 
taxed, but    the tax collected, the tax amount. 
For instance if there is a tax of 10 per cent on a 
particular      commodity   and   if  it   is worth 
Rs. 100, the tax would be Rs. 10 and  now   five      
Per  cent  should  be charged on that amount till 
the 31st March  1988  which  amounts    to  
fifty paise.   This    should    be called      the 
Drought   and Flood Relief Surcharge which 
should be  charged  on  all  the tax   amount  
collected,   whether   it   is Customs  or  Excise  
or  whether  it  is Income-Tax or any other tax 
collected. This  will  give  us  an  additional  
two thousand crores of rupees, a minimum of 
two thousand crores of rupees, with which   we  
can meet the expenditure on  drought  and      
flood relief works. This will not be a great 
burden which one     will     not be      able     to 
bear. This is a very small burden and one •can  
bear  it.   I  am not talking   of  a five   per   cent   
additional  tax   on   any 
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am talking of five per cent of surcharge on the 
amount collected by way of taxes. This is my 
humble suggestion and you will, I hope kindly 
react to it and, if possible, implement it. This 
is my request to you.   Thank you, Sir. 

THE VCE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Now, Mr. 
Chimanbhai Mehta. 

SHRI CHIMANBHAI      MEHTA 
(Gujarat): Mr. Vice-Chairman,  Sir, I would 
like to be very brief. 

I want to mention that we all know that this 
is the House of Elders and, therefore, we do 
expect that the criticisms or the comments that 
would come from all sides would also be 
befitting to the nomenclature of House of 
Elders. 

He're we are not for scoring points or for 
hurling charges and countercharges because 
the situation in the country, if we look at it 
seriously, does not permit us to have this kind 
of a discussion or debate which may be quite 
appropriate in our school or college days. 

For example, the' theory of destabi-lization, 
they simply try to ridicule. I humbly request 
them: Don't do that. I say this because you 
have seen a few years before that the great 
leader, Shri Mujibur Rehman, was killed and 
you have seen how demecracy was subverted 
there. You have seen what happened in 
Pakistan and you have seen what happened in 
other countries in the third world. You may 
have something to say against that, destabi-
lization but that is not so valid now. If you lose 
sight of the conspiracies that are going on, it 
would only show that you are also absolving 
yourselves of the responsibility. It is just like 
my saying that you are destabilizing and your 
trying to say that I am destabilizing. It only 
means that we do not have patriots in our 
country. If all are made of that stuff, then 
where would the reason lie and how 

can we uphold our independence and our 
dignity? I would not have prefaced my 
speech with this small note. 

But I have done to bring down appoint. I 
know that there are many common points 
between us. Yes, there are many common 
points. But somehow they are laying more em-
phasis on differences and are trying to escalate 
the differences between the two ruling party 
and opposition, I have said in the beginning 
that this is not permissible under the situation 
that is obtaining in the country. One is at 
liberty to speak whatever one likes to. But 
would it be rational? Sir, destabilization is 
going on. Whatever you  may say,  some  
people   are 

their best to destabilize our 
country. The very fact that they are 
am : that and the 
terrorists are being helped. Yesterday 

was hearing the debate. I could not 
participate. But the way our Home Minister 
was explaining did not go down the throat of 
our opposition leaders although they are 
responsible persons. How to-fight against 
terrorism? Has any country fought terro-'rism 
without having certain kind of drastic laws? 
Suppose you are allowed to handle the 
situation in Punjab, would you say that we 
will not. use preventive detention? What 
would occur? I can understand your differ-
ences with our Government on certain issues 
and on handling the Punjab situation. But to 
fight against terrorism is a common point. 
There may be difference on some provisions 
of the preventive detention. But how can you 
challenge the very basis of preventive 
detention? But this is being done. We do' not 
say that you are not concerned wih the Punjab 
situation. That cannot be our meaning. I was 
hearing the Home Minister. He was talking in 
a very conscious and responsible manner. Sir, 
let us find out where the common approach is 
obtainable.   It is there. 

But we are laying emphasis on differences. 
The elections are not so near.   They may 
come after two and 
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a half years. Some people are .talking of mid-
term poll. They may do that. But this is the 
election problem. We have seen that in some 
States, in Panchayat and Corporation elections, 
they have lost, although we have not landed 
elections in those States. Therefore, it would not 
be proper for them to ask for mid-term poll. I 
would say that unless there is some mass 
upheaval, we should not go for this sort of 
elections. Otherwise, you may be 
misunderstood. It is for your benefit also that I 
am telling you this. They should not have the 
theory of political exploitation in their minds. I 
don't want to say that. I believe that at the spur 
of the moment, sometimes in the heat of the 
atmosphere, it is going on. It has been going on • 
-for the last 3 or 4 months and we are losing 
some sort of balance. Our approach has become 
subjective. I don't blame a particular section. 
Sometimes I feel that those things which we 
cherished and valued in our Indian society are 
being lost. 

I come from those days of the freedom 
fighters when we knew how to differ and how 
to part ways. Mahatama Gandhi used to say 
Jinnah Bhai maan  This is the approach. I read 
an interview with the Ptfajie Minister in India 
Today'. Very glowing tributes are paid to our 
earst-while colleague. We may differ today. 
But let us plan out that we can come together 
tomorrow on one common platform for some 
good and common purpose. If I say that he is 
a treacherous fellow, where is the basis for me 
to say "Come and unite"? Our country is 
fragmented on caste lines communal lines, on 
the basis of personal    ambitions    and 
inhibitions. 

Now let us maintain some 7.0 
P.M.   unity.   That day Vajpayeeji 

talked. I always attentively listen 
to him. He represents one thing. But I say that 
when they talk about punjab, may I ask who 
is responsible for the rise of fundamentalism 
in lab?   Is it Congress Party? 

At best you can blame the Congress party as a 
centrist party. It is not an extreme party or a 
fundamentalist party. I do not want to score a 
point. But in the past they had a coalition with 
the Akalis. The Congress did not go for a 
coalition with the Akalis. (Time bell rings) 
Now these are all the sources from where the 
Khalistan movement has sprung up. 

The medicine that is being given by some 
people is that you fight against 
fundamentalism with the help of the 
fundamentalism. How can you solve the 
problem? There is Pakistan. Let us not forget 
that. With the Hindu-Muslim differences 
projected into two different regions being 
demarcated as Hindustan and Pakistan, now 
one is saying that I have the atom bomb in my 
hand and I would like to destroy the other 
part. Where does the fundamentalism lead to? 
I do not want to create a scenario of horror. 
But this sort of fundamentalism, this sort of 
escalation of differences, where doss it lead 
to? One day, I know from these opposition 
benches an hon. respected leader—I respect 
him—told the House on how to solve the Pun. 
jab situation, "let us arm the people, give the 
arms to the peop'e." Now. only when the 
Preventive Detention Act is being applied, 
you are opposing it and you are talking of 
supply of arms. I do not want to say tha; you 
have any malafide intentions. With good 
intentions, perhaps, you are saying that. But 
when we go in for a small msasure—I know 
on the Preventive Detention law, Sardar Patel 
did not sleep for two nights—under what 
situation are we operating? 

Most of you are elders and learned people. 
You know about revolutionaries and how 
they dealt with counterrevolutionaries. In 
such a situation, Sir, I would request that all 
these points should be considered. And let us 
start on a common point. Please take into 
consideration one fact. You are talking about 
certain standards. Of course, you have every 
right. Raijy Gandhi  also caid in his centen. 
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ary speech that corruption is tolerated as the 
hallmark of the readership nowadays. He was 
very conscious of it. Therefore, when you 
want to say that, let us also say, are we free 
from that of corruption? 

I do not want to name any Opposition State or 
the sons and sons-in-law being benefited or 
not. What about corruption being done there? 
One Chief Minister recently said—I do not 
want to name him because it is not proper to 
use anybody's name in the House—that "there 
is rampant corrup-tion in my State." Have they 
or we asked for a mid-term poll for this crime? 
Did he ask for a mid-term poll in his own 
State as well? I suffer from my colleagues 
v/ho are also bad, the situation is so bad that I 
go to the polls"? Let us have some realistic 
approach. Sir, I have not made a partisan 
speech. I admit my mistakes. I feel that 
something is wrong. But do not blame one 
party or one particular leader and then hit him 
hard. That is a totally subjective approach. 
When the system is bad and something is 
wrong, then concentrate on that. I also believe 
that are collectively responsible for whatever 
is happening. But 1 have not mentioned about 
how the Janata Government failed. That is not 
the approach. I sometimes feel what is the use 
of taunting them. But they also in their 
humanity must understand that if they were 
finding difficulties, difficulties are 
everywhere, the same is the case now also. 
Therefore, Sir, with all this may I appeal to the 
Opposition to join in the support of the Bill. I 
request them that let us move forward with a 
common approach and I support both the Bills 
for passing in this House. 

PROP. (MRS.) ASIMA CHATTER. JEE 
(Nominated): Thank you, Mr. Vice-
Chairman, for giving me this opportunity. I 
am the only nominated Member to speak on 
the Appropriation Bill and I will try to cover 
my points within a reasonable time. 

Sir, in my opinion the supplementary 
demands for grants for the cur. rent year 1987-
88 are fully justified considering the various 
problems which the Government is facing and 
which could not be visualised earlier as 
mentioned by the Hon. Member, . Mr. Matto, 
why it was not mentioned during the Budget. It 
was not mentioned because some of the 
problems could not be visualised and cannot be 
visualised. 

SHRI GHULAM RASOOL MATTO: I 
saia that majority of the additional demands  
are real and justified. 

PROF. (MRS.) ASIMA CHATTER. JEE: 
Some of the problems which cropped up 
could not be visualised earlier and these 
problems needed immediate solutions. 

Now, the budget, in my opinion may be 
considered as a machinery to manage the 
economy. The first page of the supplementary 
demands for grants for the current year has men-
tioned in the introductory remarks that it covers 
22 grants and involves a gross expenditure of Rs. 
637.77 crores. Of this, transferred to State 
Governments as mentioned by other hon. 
Members is Rs. 307.7 crores for relief 
programme, namely for additional foodgrains, for 
drought relief ,-Rs. 91 crores, for other natural 
calamities in Punjab only and about Rs. 50 crores 
for drinking water in drought hit areas and 
release of funds to public sector enterprises 
amounting to Rs. 1.20 crores and other expendi-
ture Rs. 351.97 crores of which the plan 
expenditure is Rs. 179.33 crores and the non-plan 
expenditure is Rs. 172.64 crores. However, the 
details for section 2 and 3 have been stated on 
page 2 of the Bill and the supplementary 
demands for grants obviously indicate that 
unforeseen difficulties have arisen for which this 
financial assistance is necessary. To cite an 
example it was because of the difficulties in Sri 
Lanka and these difficulties have been 
augmented with less economic growth which 
could not be attained according to our expecta-
tion. 
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Besides the unprecedented drought and floods 
and other calamities over which we have no 
control, they have greatly hampered the 
progress of our national economy. For defence 
and for turmoils on our soil and for maintaining 
law and order a huge amount grants have been 
sanctioned. So far as floods.'TiVought and 
natural calamities are concerned, these have 
caused a great havoc by damaging agricultural 
produce and farmers .have suffered a great loss 
due to the damage to their crops which was 
about to be harvested and due to obsolete 
technology, including bio-technology, which 
again covers genetic engineer-ing, which is 
going to be imported for technological 
upgradation. This is an unfortunate additional 
expenditure no doubt and this would be met out 
of the supplementary grants but this will be 
rewarding in the near future as it will improve 
the quality of the products and reduce the cost 
of production giving relief to the com. mon 
man. As our exports have in- creased to that 
extent we will earn adequats foreign exchange. 
Furthermore, new projects under various 
Ministries have been undertaken, Ministries 
like Education, Welfare, Agriculture, Power 
and Surface Transport, including Inland Water. 
ways, Telecommunication, Science and 
Technology including Space Research and 
Oceanography and Atomic Energy, and also on 
wasteland development which is a very serious 
problem, and these projects are to be completed 
as they are essential for national welfare and 
essential for economic growth. Meanwhile, due 
to inflation and price escalation, the prices of 
components and other materials have gone up, 
and for successful implementation of these 
projects, more funds are needed and more 
funds are to be allotted, thereby justifying the 
supplementary demand for grants In this 
context, I would request the Government of 
India, through you, not to undertake any fresh 
projects in the near future but to concentrate on 
the projects which have alrea ly been 
undertaken. Mushroom growth of universities 
should be stopped.    A huge sum is being spent 

on foreign tours. I do appreciate foreign tour 
is necessary for global understanding and for 
solving many problems in the international 
forum. But, however, the expenditure should 
be curtailed as far as practicable a u brought 
down to the minimum. Imports should be 
controlled, minimis. ing the drainage of 
foreign exchange. Import of technology and 
import of items, on the other hand, which 
would help development of our industries and 
which would be beneficial to the people of 
our country directly or indirectly, should be 
encouraged. 

The Government has shouldered many 
responsibilities 'and ft bas na. tionalised a 
numbee of sick industries which are still 
running at heavy losses amounting to several 
crores of rupees. Government will have to 
baar this liability in future also. Considering 
•the financial assistance rendered to the States 
public and private sectors, and considering 
various other expen. ditures, including 
repayment of international monetary loans, I 
think that the demad for the supplementary 
grants is quite reasonable and I fully support 
it. 

With these words, I conclude. Thank you. 

SHRI NIRMAL "CHATTERJEE:   On the  
whole,   Mr.   Vice-Chairman,    the discussion     
has    been     very    instructive for me.    I say 
this with a tinge    of sadness—not madness; 
that I reserve for  that  side—because  when  I  
hear young people,  scholarly people,  who 
should   know  things   better,   uttering that 
they do not feel alarmed at the state of the 
economy, that saddens me, and that reminds 
me that it is part of a class divided society 
where con. tinuously those who are at the 
upper strata, teach and try to educate those 
who belong to the lower  strata,    to remain  
happy  with  the  situation   as it is   That is 
part of our Hindu tradition,  but  it is not 
Hindu tradition. This   is   part   of  the     
tradition  of  the 
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entire   exploited   society.   Those   who are at 
the bottom are told to remain happy at the 
bottom.   They are asked not to dream bold, not 
to aspire bold' and    not    to   venture  for  
something which they really deserve. I will not 
make any mention of Shri Chimanbhai Mehta.   
I only regret that he has un-learnt too much 
about this and it is that only which permits him 
to make such an appeal. I will not cross swords 
with him because there is not much time left.   
But when you feel satisfied with the present 
state of the economy, may I enquire, is there 
much  of an area where  the present  policies,    
as implemented,  can  take  credit?     Is  it 
taking India—as we have been hearing—into 
the Twenty-first Century in a manner that will 
make India proud? Take any single field.   Even 
industrial production that you boast of-    If you 
do not want us to scratch the surface, if you do 
not want us to touch only the surface, if you 
want us to dwell deep, your industrial 
production structure itself should make you sad. 
What is growing in the industrial sector is not 
what satisfies the basic neer's of the country   
We know what are the leading   sectors      in   
your     industrial growth   today.    They    are    
items   of luxury  consumption   for   the  
present stage  of our economy.    Look  at the 
output growth.    What you take credit for?    
We feel ashamed when it is thrown  at our    
face.    The    national economy is growing at 
the rate of 5 per cent. Even when this five per 
cent, growth rate is not adequate, you talk of 
that growth forgetting, covering up the fact, that 
this growth is only related to the sector of 
services and is not  related  to  the  sector  of  
output. The    main    leading    element in  the 
growth of national income is the services sector 
which means the five-star hotels  sector  and  
such  other  sectors also,  which  also means  
the    defence expenditure  sector.    For this, we  
do not  take  credit.  Mr. V. P.  Singh has been 
mentioned.    He  pointed out  m your favour, 
that our defence expen. diture  is exogenously 
dictated to us. I do  not  agree  with it.    But 
that is     I 

how he put it.   The defence pxpendi-ture is ever 
growing; therefore, national income  is  growing.  
You     take credit for a growth rate of 5 per cent. 
Take  any field.    Not  at  the surface level,  but 
below.    It is always multi-tiered.    At  the  
surface,  you see kind of a thing.   When you go 
deeper, you   discover   a   completely   cliffeient 
thing.    I was also sad, because Prof. Thakur  is  
there;   I  expected  him  to dwell deeper than his 
speecn indicated.    Should we  not be alarmed that 
year   after  year,   we  have     failed  to manage   
our   Budget?   It   is   not   only the size of deficit 
of this year which should ba looked into.   We are 
adding large   deficits  year  after  year.    This has 
now reached a   dimension when the economy is 
getting out of control. You are arriving at a slage 
which was   there at the end of the Third Five-Year 
Plan, the Planless years, which were   
euphemistically  characterised   as years  of Annual  
Plans.    Your   plan, ning is jeopardised.    Your 
Budget is jeopardised.    I do not say, this parti-
cular Supplementary Budget.    J. have heard thsm 
speaking.   They are mainly doling out wrong 
figures. The total addition in this year is not much.    
I give you the figures.   You know. But I can help 
you. Out of Rs". 688 crores, Rs.  121 crores is  
shipping which you say you will recoup.    So, this 
is not   addition.   Rs. 291 crores, as has been 
indicated;  savings.    That anould also be reduced.    
The net is  only Rs. 276 crores.    This is a 
miniscule one compared to the original deficit.   I 
agree. You  also underlined,    Mr.    Minister, that 
this is the first batch of Supplementary  Demands.    
You  are  corning with more.    The first is  not the 
last and that will add to not  only    this year's   
budget   estimate  but   to   what you have done in 
last years.   We cry that public sector is  not  
functioning. You  take  pride  and  I  will     
indicate how you  have  successfully    covered up 
not only in the case of Bofors but in the case of 
Supplementary Budget also,   I come to that.   You 
take pride in the fact or at least it is doled out in the 
press in that manner that our foreign exchange 
reserves are increasing and you give statements, 
but those 
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statements are in rupees, not in terms of 
foreign exchange. There is a bluff there. Our 
foreign exchange in terms of foreign 
exchange is not increasing. That is point 
number one. The other point is that your 
foreign exchange should be commensurate 
with at least the total volume of import. The 
imports are growing from year to year. 
Compared to that your foreign exchange, if it 
remains even stationery, it is not a creditable 
feature at all. 

I will not take much time. There is one 
interesting item which you have covered up 
here. I have not heard of this in any of the 
speeches here, T do not know whether a men-
tion of this item has been made by any of the 
speaker. This is the item on page 8. Perhaps, 
Mr. Minister, you are sensing it. This is very 
won. derfully, euphimistically placed. The 
supplementary grant is required to cover 
payment made to the International Monetary 
Fund as a result of—what is it—revaluation. 
Excellent, lofty, as a result of depreciation of 
our rupee. In' the course of the last six 
months—I will give the figure— your original 
estimate was Rs. 1394 crores. You are adding to 
that Rs. 153 crores, more than 10 per cent. And 
what are you adding to? You are  adding to the 
worthlessness of Indian rupee in terms of 
foreign exchange. In the course of the last six 
months the Indian rupee has depreciated. 
Therefore, you have to pay this additional 
amount. Tnis does not make him sad. 
Continuously, our rupee is getting depreciated 
and because of that depreciation continuously 
the external debt borrowing is increasing and so 
also our internal debt.. The situation is simply 
frightening. the situation is frightening more 
when you say that you are trying to save 
elsewhere. You forget what you have stated 
earlier that your non.Plan expenditure cannotbe 
cut. What does it comprise of? Defence 
expenditure you cannot cut. You will talk of 
Pakistan, forgetting to mention USA, of course. 
You say, you have committed expenditure  in   
terms   of  payment   of 
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interest, you cannot make & cut there. You  
cannot  cut  the   salaries  of  the Government 
employees. So, the scope for reduction is quite 
limited.    Also you have    claimed    that    
you    have brought back the non-Plan  
expenditure to an irreducable  minimum.    If 
that be so,  if that is  only the first batch, where 
will the cut fall   What is the other name of the 
flexible part? It is the non-Plan expenditure.   
And it is in this context that the Deputy 
Chairman  of  the  Planning  Commission, Shri 
Manmohan Singh, said that aUhough 60 per 
cent in real terms we were to  achieve in three 
years, that cannot be achieved now.    In the re-
maining  two years,  mind  you,    you will be 
going up from 6D to 84.   That is  another  24 
per cent   only.    What therefore are you 
cutting?   Your plan and your future.    It is not 
the non-plan expenditure, it is  not the com-
mitted  expenditure that  is taking us to the 
future.   That relates us irrevocably with the 
past.   For the future, it is  the  plan  
expenditure that  sustains   us,   that   takes   us  
to   the  21st century.    You have  covered up 
this real    picture.    And,    therefore,    my 
young,  scholarly,   respectable    friend does 
not feel alarmed.    It is this picture that  is 
emerging    out    of    this Supplementary  
Budget.    It  is  not  a question of whether you 
support it or not.   What can you do?   You 
have to spend money. I can indicate that out of 
294, if I put it this way, 151 crore is because of 
depreciation of money, depreciation  of 
rupee—more  than  50 per cent—this  is the 
picture    which you must remember.   If this 
you cannot  prevent  and  you  think  like  the 
famous Bengali poets—we call them... —that 
if you. only preach love,  you stop 
destabilisartlon...    I am listening to you  
certainly  and you can  think that you can.    
The fate of destabili-sation    the    Left  do  not  
deny.    We neither say that V. P. Singh was all 
just when he was a Minister.   No, he 
represented the Government.   We say that he 
has  been  able to get  put of the  clutches of 
the Government and he  is  trying to  salvage 
his  position. We welcome him to that.    
Participating in  the Government, participating 
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[Shri Nirmal Chatterjee] in this policy, you 
go corrupt. I have told V. P. Singh personally: 
Don't think you are always dishonest. One 
becomes increasingly honest, one he-comes 
increasingly committed, one becomes 
increasingly clear headed, and the condition 
of all this is to get out of the policies that your 
Govern, ment is pursuing. A stage has arrived 
when the condition has accentuated to the 
position that not only you get out of these 
policies, but get out of the Government. That 
is the condition of clarity, safety, integrity 
and stability of our country.    Thank you. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh); Sir, there are two Bills 
before US'—the Punjab Appropriation Bill, 
1987 and the Appro, priation (No. 4) Bill, 
1987. So far as the Punjab Appropriation Bill 
is concerned, it is very unfortunate that we are 
discussing it. The democratically elected 
Government in Punjab has been dismissed. As 
a matter of fact, no government which has 
been democratically elected by the people 
should be dismissed. The question whether a 
Chief Minister has the confidence of the 
legislators or not should be decided in the 
Assembly, and not by the Governor, or by the 
Central Govern, ment. Nothing has been done 
in this regard in the Assembly. Whether Mr. 
Barnala commands a majority among the 
legislators or not is the business of the 
members of the Assembly of Punjab. You 
have not learnt a lesson from what happened 
in Andhra Pradesh when Shri N. T. Rama 
Rao, the elected Chief Minister was 
undemocratically removed by the then 
Governor, Shri "Kam Lal. There was an 
agitation throughout the country. Such a 
mistake should not be committed again. So 
even now the Central Government must 
realise the people's desires, people's wishes 
and Bar. nala Government should be restored 
immediately. The Assembly should be called 
immediately. It is under suspension now. That 
should not be there. The Assembly should be 
called immediately and Mr. Barnala should be 
called to form the Government. 

Secondly, there is a problem. Violence is 
growing. Innocent people ate being killed by 
the so called terrorists. And the police are 
killing the terrorists. This should be ended. 
There should be allround peace in the whole 
of Punjab, not only Punjab but in the 
neighbouring and other States of the country. 
This would be possible only when we take 
initiative to have a dialogue with all the 
elements who are involved in the Punjab 
problem. So, I would request the Central Go-
vernment immediately to call p round table 
conference of all those elements who are 
involved in the Punjab tangle. 

Sir, I would like to mention one thling 
which is very serious. An all-party 
convention was held in Punjab sometime 
back. Then I went there. I went there so many 
times and I attended and addressed three or 
four meetings. Even the honourable Minister 
for Agriculture, Mr. Dhillon, not in the 
House, als,o was there with me. He might 
remember that we addressed a meeting at 
Amritsar where I demanded that innocent 
detenus lodged in the Jodhpur jail should be 
released.    The     honourable     Minister, 
 Shri P. V. Narasimha Rao came there on the 
same day to the said meeting and said that he 
had brought a special message from the 
Prime Minister and 

 that the detenus would be released soon. Sir, 
from the same platform where I had 
demanded the release of the detenus, the 
honourable Minister said it. But after few 
days the Barnala Government was dismissed 
and the detenus were not released So, Pir, this 
is the fate of our pronouncements I request 
that even now the Government must seriously 
think aver this issue and solve this problem. 
Sir, I d,o not want to go into details because 
already much has been said about the 
problems of Punjab. 

Sir, coming to the second Bill, the 
Appropriation (No. 4) Bill, 1987, I would like 
to comment on two or three things. 
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Sir,    the amounts    allocated    are shown 
here.    An    amount    of    Rs. 220.95 crores has 
been charged on the Consolidated Fund ,of India. 
This is tin the details.    An amount of Rs. 175.64 
crores  is  being  shown against addi-     tional. 
foodgrains  for  drought  relief. This  is  very  
meagre.    In  this  connection I would like to 
draw the Government's attention  to  the fact thet 
the     country is  facing     two serious problems.  
Some parts of the country are fading     with    
severe floods  and some parts are facing severe 
drought. We have seen that Assam, Bihar and 
West Bengal are severely affected by     floods.    
Crops in thousands  of  acres of land have been 
lost and the    land has become useless even for 
cultivation.    Hundreds of thousands of people 
have lost their lives and properties, cattle and 
human lives have been lost.    There lis no hope 
for the affected humanity there even to have shel-
ters   thousands   of  people  are  on  the streets.   
So,      immediate   relief      and rehabilitation 
work is needed, and for this enormous amounts 
are necessary. To meet thlis situation created by 
the floods, the States of Assam, Bihar and West 
Bengal need enormous amounts. The  amount 
allocated  under additional  foodgrains for 
drought relief    is only  Rs.      175.64     crores.    
But the situation demands much more.    You are 
spending money    On unnecessary iuxurties 
which are not at all needed by the people.     You 
have to spend money on things    which we 
consider necessary.   Rehabilitation  should have 
priority.    So, enormous    relief work needs to be 
done an    for      this purpose more funds    
should have    been allocated.  But I am sorry to 
say that the Government lis not taking      this 
problem seriously. 

Similarly, other parts of the country like 
Rajasthan, Gujarat. Maharashtra. Karnataka, 
Andhra Pradesh and Orissa are affected by 
severe drought. Andhra Pradesh and some 
other States have been facing drought con-
secutively for the last three to four 

years. The State Governments are demanding 
allocation Of more funds and add, but the 
Central Government is sleeping over the issue 
and not releasing sufficient funds demanded 
by States. So, I want that the Government 
should take a serious view of these things. 
People are not in a poslition even to feed their 
children two times. The conditions are very 
bad. Even drinking water problem is there in 
many parts of the country, in Rajasthan 
particularly, and in parts of Maharashtra. So, I 
would request the Minister to consider sym-
pathetically that more funds are allocated to 
those parts which are severely affected by 
floods and  drought. 

Secondly, Sir, here also it has been stated 
that Rs. 91.60 crores has been assigned to 
assist Punjab on account of natural calamfity. 
The Punjab problem is the most serious one 
not only to that part of the country but the 
whole country. So, the Government must take 
a lenient view and see that these natural 
calamities are fully met, and more assistance 
should be given, more funds should be al-
located. 

Similarly,  about     drinking     water, only 
Rs.  50 crores has been allotted. How can    we 
meet    the need?   We have  attained our 
swaraj,  our independence 40 years back.    
Still,     we could not solve thias problem of 
drinking water.    We could not, we are not in a  
posittion  to  provide even  clean drinking 
water to the villages.  How long will it take?   
We have to spend money.    We have to see the 
priorities, not going in for construction   of 5-
star hotels     or     such  things.    We have to 
meet the real problems of the people.    
However, I welcome that at least we have 
provided this much of amount for drinking 
water. We need more.    More      attention  
should      be given  to  the     problem  of 
providing drtinking water. 

Similarly, so far as allocation of money to 
foreign governra ents is concerned,  so far as 
the AFRICA Fund 
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is concerned, fit is very appropriate, and lit 
should be given. By all means we have to 
support the South African people who are 
fighting for their liberty, for their freedom. 
As much as we can, We have to do it. 

About relief to people affected in Sri 
Lanka, I thfink, this is a very meagre amount. 
They have suffered a lot, they have lost many 
lives and a lot of property, and 1,50,000 
refugees are still in India. They might have 
returned or not, we do not know the details. 
They need more amount of assistance, and 
more money should have  been   allotted. 

So, what I would like to say in brief is that 
the Government must take a broad view of the 
enormous problems that are being faced by 
the people. Eighty per cent of the people live 
in villages. They are poor, they are 
economically weak. So, their problems, 
whether they are about drinking water 
problem ,or givin financial aid to the poor 
farmers or to the weaker sections or health 
problem or their educational problem, all such 
problems should be taken se-rftously, and the 
Government must pay more attention, and 
priority should be given to the real problems 
faced by the people who really need help. 

Thank you. 
SHRI B. K. GADHVI: Mr. Vice-Chairman, 

Sir, before I advert to some of the points 
raised by the Members wfith regard to the 
Appropriation Bill of the Central 
Government, r would like to say that a few 
Members have spoken about the Appro-
priation Bill concerning the State of Punjab. I 
am constrained to observe that none of the 
Members have appreciated and 
complemented the farmers ,of Punjab. 
Therefore, on my behalf as well as on behalf 
of this entire House, I convey compliments 
and congratulations to them because despite 
the strained conditions we are speakling about 
in Punjab, the terrorist activities, the law and 
order 

situation and other things, the fanning sector, 
the agriculturists of Punjab did not relent. 
There is no let up, there is no dilution in their 
produc-ttion efforts, and so far as the agricul-
tural activity in Punjab is concerned, the 
farmers have continued it undaunted. That is 
why in a way it is a great patriotic gesture on 
their part and great bravery they are showing: 
and also conributing to the Central stocks for 
which we all take prfide. 

SHRI B. SATYANARAYAN REDDY; If 
the farmers don't need the praise, at least they 
need the help which you must provide. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Mr. Reddy you 
spoke already and you have made your point. 

SHRI B. K. GADHVI: Sir, so far as Punjab 
State is concerned, there is only a very small 
thing. 

SHRI NIRMAL CHATTERJEE; You draw 
an inference from that experience also. If all 
your.. . you hand over the country to the real 
producer. .. 

SHRI B. K. GADHVI: I am sur-' prised to 
find that you have also not expressed any kind 
words for them who have rendered real 
service to the nation. That was my 
observation. Indeed they are rendering a great 
service to the nation. The Opposition Membtrs 
have not expressed even a word of praise for 
them. That is why I am complimenting them 
on behalf of my party, on behalf of my 
Government and on behalf of the entire 
House.    We are all concerned. 

SHRI B. SATYANARAYAN REDDY: 
We congratulate the whole people of Punjab 
for their bravery tin the circumstances under 
which they are living. 

SHRI B. K. GADHVI: Sir. you are aware 
that last year between February and May 
there were heavy rains. and halilstorms in 
Punjab. 
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THE MINISTER OF AGRICULTURE 
(SHRI G. S. DHILLON): Not last year but 
this year. 

SHRI B. K. GADHVI: This year means last 
financial year. Being a finance man, I am 
speaking in terms of finance. Last financial 
year means this year. 

Particularly their wheat crop was either on 
the threshing-floors or on the threshold of 
harvest or about to be harvested, they suffered 
losses barring some three districts. Therefore, 
the Punjab Government has evolved a -system 
of helping them. in that way we are seeking 
Rs. 91.60 crores for them. As a matter of fact, 
this entire amount as hon. Members must 
have observed, is being given to the State of 
Punjab by the Central Government Therefore 
in the Appropriation (No. 4) Bill, 1987 that 
amount has been included. The other amount 
is only Rs. 3.78 lakhs and it is because of 
some court decrees which need to be satisfied. 

Sir, hon. Member, Mr. Bansal has drawn 
our attention to some of the projects which 
they want to start in Punjab and some other 
points regarding Punjab's development. 
Without •taking much of the time, I assure 
him that the Government of India would bear 
his points in mind and, at the same time, we 
will forward his suggestions to the concerned 
Ministries. 

Sir, a person who was drowning in the tank 
was rescued with great difficulty. Then he 
told "I would never go into the water until I 
learn to swimming." A man cannot learn 
swimming without going into the water. In the 
same fashion, advice is being imparted to us 
by the Opposition Members. They have got a 
right also. 

Before I dwell upon the general points, I 
wish to point out, although I do not like reply 
to personal scores, that I am really dismayed 
and said to observ* the comments made by 
the hon.   Member,    Shri Ram Awadhesh 

1 
Singh.    He quoted Chanakya.  It     is really   a 
sad   comment.    He   should not     have   
uttered those     words. It is     uncharitable     
and     unchivalrous. He     should     not     
claim     that     he only knows    about 
Chanakya.    There are plenty of others also 
who know about Chanakya.  There might be 
relevance about    his Economic    Artha-
shastra but in the democratic   set-up, all tenets 
of Chanakya, perhaps, may not be so much 
relevant.    He should bear that in mind.      
Therefore, the personal relations     which he 
quoted should not have been quoted by him. 
Sir, I am very highly obliged to both the 
Thakurs.   Professor Thakur    has really given 
a bird's eye view about the state of economy 
and also he has shown us    the    blinking    red 
lights where     we should take care.    Pro-
fessor Nirmal Chatterjee also, in his own style 
and way showed us that we have to be careful 
about the economy and there is no doubt about 
it. There are pressures and srains on the eco-
nomy and it is more accentuated because  of 
this unprecedented drought which could not 
have been   foreseen. But at the same time, 
perhaps,    we should  not  undermine  the  
resilience of our economy which has, in     past 
also, withstood the test of time   and in future 
also, it is going to    withstand the test of time. 
There is an inbuilt resilience and Government      
is aware of it and aware of its responsibility.    
Therefore,  to jump to      the conclusion that    
some supplementary demands for grants have 
come,      of course, Prof.  Nirmal Chatterjee    
has candidly admitted that this may not be of 
much consequence leading to the widening of 
the deficit.    He has spoken in  different lines  
but  this batch Of    supplementary demands    
is    not necessarily likely to lead to the wi-
dening of the deficit which is projected in the 
Budget paper and I would like to assure Mr.   
Matto that when he quoted Prime Minister's 
speeches, we are all aware of fit and we would 
sincerely try to adhere to it-  Therefore,  in    
these supplementary      de- mands also, as you 
must have   mar- 
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(Shri B. K. Gadhvi) ked, I need not go into 
it, but a great part of the demand, I do not want 
to take your time, I can give the figures, how 
much matching savings and there is no cash 
outgo and this and that, is either made by 
getting savings or increased receipts or there is 
no cash outflow. So, therefore, it is not the 
case that Government just comes with 
supplementary demands, forgetting its 
promises made to the House and the nation at 
the time of presentation of Budget. But Prof. 
Nirmal Chatterjee wanted us to believe the 
depreciation of the rupee, revaluation to IMF; 
of course, it is revaluation of the foreign 
currency. But that is not always the case with 
Indian rupee. You know, what happens with 
our basket of currencies, what happened to the 
dollar. What happened once upon a time to the 
sterling and now what is the state of sterling 
vis-a-vis dollar, vis a vis Yen, vis-a-vis Frano. 
This appreciation and depreciation of the 
currencies does not indicate that there is a 
weakness in the economy of the country or 
does not show that our growth and all other 
pressures, retardation of growth or other 
problems or that there is a sign of some canker 
eating away the economy of the country, that 
is not the sign. I would assure you that we 
need not get alarmed because this appreciation 
or depreciation is within five per cent, ten per 
cent. The I.M.F. fixes it in a different way. 
That is not an alarm signal and there is no cash 
outgo also. Therefore, I would like to make it 
clear to everybody that although he tried to put 
up a bad, big, red light, it is not so in reality. 
Sir, many points have been made. By and 
large, I believe, Members have supported this 
Supplementary Demand. Everybody has drawn 
our attention to the natural calamities. They 
said the drought, floods', natural calamities 
should be met with full  and maximum succour 
should be rendered to the people. On that 
count, you all are aware that, perhaps, for the 
frst time in the history of Indepen- 

dent India we are seeing such a drought. It is 
unprecedented. A Cabinet Sub-Committee 
headed by the Prime Minister has been 
established to combat the drought situation. 
We have prescribed our parameters as to, 
how we can fight the drought. Every Chief 
Minister is informed about it. The Prime 
Minister himself has written letters to the 
Chief Ministers. In every department, there is 
coordination, total coordination. The check 
points and check lists have been provided to 
the States and even without asking by the 
States or submitting their memoranda, some 
survey teams have been sent to the States to 
find out what is the state of affairs there. 
SHRI B. SATYANARAYAN REDDY; Even 
after demanding, some States have not been 
given the aid. For example, Andhra Pradesh. 

THE VICE-CHAARMAN (SHRI H. 
HANUMANTHAPPA): He has not said  'all 
States', but some States'. 

SHRI PUTTAPAGA RADHAKRISHNA: 
Where there is no will, there is survey. 

SHRI B. K. GADHVI: We are trying to 
survey all the States whether there is drought or 
not because if there is a surplus State, the 
surplus can be utilised for another deficit State. 
For example, if one State is surplus in fodder, 
the surplus fooder could be transported to a 
State which is deficit in fodder. Thus the States 
can also render help to one another. From that 
point of view, we are making surveys. We are 
also sending our teams to drought-affected 
areas. Some memoranda have been received. 
They are under scrutiny by the Agriculture 
Ministry. They will be under scrutiny by the 
Finance Ministry. In all respects we will render 
them help. But, at the same time I tell you that 
without waiting even for those memoranda we 
act. You were telling the amount for drinking 
Water is not adequate. There is a plan for 
drinking water. There is a drinking water 
scheme. For that, amount is already provided. 
This is in addition to that. As you quoted 
Rajasthan, 



493 The   Appropriation [27 AUG.   1987] (No. 4)  Bill,   1987        494 

recently We sanctioned more than Rs. 50 
crores, about Rs. 55 crores. We are also 
purchasing rigs We are also trying our own 
rigs so that the drinking water problem is 
solved at an early date. 

DR.  H.  P.  SHARMA     (Rajasthan): Do 
you consider it adequate? 

SHRI B. K. GADHVI: I do not say this is 
final. Our teams are yet to come back and give 
their assessment. It is just an initial start. Our 
Prime Minister goes to Bengal and Assam and 
declares aid on-the-spot. It is not a final 
statement. The immediate need is being 
attended to. I would be the happiest man if 
you could meet the drought situation with this 
supplementary demand. We will have to 
spend much more than what is sought in this 
supplementary demand. For that we shall have 
to strive hard, at the same time, keeping the 
promise the Prime Minister has given the na-
tion. Either we shall have to go in for savings 
or we shall have to resort to additional 
resource mobilisation, as everybody has 
suggested here. But I am not in a position to 
say concretely what measures we are going to 
take; we have yet not chalked out our plan. 
Presently our anxiety is how, we can render 
help to the drought-affected people, our 
anxiety is how we can control the rising 
prices, how we can supply more through our 
PD system, how we can strengthen the PD 
system, how we can successfully implement 
our de-hoarding drive. That is our anxiety. In 
some of the areas in 52 of the commodes, 
Government cannot have any control, 
Government cannot have any control in things 
like fruits vegetables. But in essential 
commodities like edible oil, wheat, sugar, 
rice, we are trying to see that the drought 
situation does not aggravate the scarcity. In 
some areas seasonal increase are there; at the 
same time on account of drought the 
availability has become scarce. Therefore, that 
is our second anxiety. On that score also 
Government  of India is very keen. 

The prices are being constantly mo-nitored. 
Chief Ministers of States are being called; the 
Prime Minister would hold discussions as to 
how anti-hoarding and other measures should 
be taken. Ultimately what is our aim? Our 
anxiety is to provide relief from the drought 
situation to the people when they are in 
distress ana difficulty. This is what we are 
keen  on  immediately. 

So far as other points are concerned, Shri 
Matto spoke about envisaging rent 
compensation, some Member spoke about 
shipping—Prof. Nirmal Chatterjee said that it 
is really not cash outgo but cash adjustment—
and so on. I may tell you, after the Budget 
was presented the Delhi High Court passed a 
decree as regards rent compensation. The 
High Court passed a decree on 29th May 
1987. Therefore, we came here for this 
amount of Rs. 1.19 crores and this could not 
have been included in the Budget. Likewise, 
all the items proposed in these Supplementary 
Demands are items which were not existing at 
the time of Budget formulation and they could 
not have been foreseen. And it is, therefore, 
that we had to come here now. 

As regards Punjab Mr. Radhakrishna said 
that a political solution was required. Parrot-
like it was being repeated that a political 
solution should be found.  With whom?... 

SHRI PUTTAPAGA RADHAKRISHNA: 
With all, in a round table conference; with all 
concerned, including the All India Sikh 
Student Federation. .. 

SHRI NIRMAL CHATTERJEE: You are 
asking, with whom. Not without Barnala. 

SHRI B. K. GADHVI: I would not dwell 
upon what the solution should be. Punjab 
problem has been discussed in this House 
plenty of times. It was discussed only 
yesterday again tor a very long time. 

Mr. Vice-Chairman, this is a very modest 
Supplementary Demand in this  
Appropriation  Bill  which 1 te- 
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[Shri B. K. Gadhvil quest the House to 
approve of. I have already explained about 
Punjab and with these clarifications I hope 
Members would be satisfied. If, however, 
there is any genuine clarification, I can give 
the same. 

 
I assured Mr. Vithalbhai Patel and I assure 
you also whatever specific instances you have 
drawn our attention to, we will certainly look 
into them and Government would take 
necessary, appropriate action if it is so 
warranted. I thank all the honourable 
Members who have participated in the 
debate... (Interruptions). 8-00 P.M. 

SHRI    RAM    AWADESH      SINGH: 
I     woud   like    to    protest: tPfcRTT 

 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA): Mr. Ran Awadesh 
Singh, please sit down... (Interruptions). 

SHRI RAM AWADESH SINGH: He may 
be a Minister, he may be a Member of 
Parliament. But he is accused of economic 
offences. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Please sit down. 

SHRI B. K. GADHVI: Mr. Singh, I will be 
happy if you give it in writing and then I will 
get it inquired into. 

SHRI B. K. GADHVI: Sir, I thank all the 
honourable Members who have participated 
in this discussion and rendered very valuable 
suggestions.    Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): I shall first put the 
Punjab Appropriation Bill to vote. 

The question is: 

"That the Bill to authorise pay 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Punjab for the services of the fin 
ancial year 1987-88, as passed by the 
- Lok Sabha, be taken into conside 
ration."  

The motion was adopted. 
THE VICE-CHAIRMAN (SHRl H. 

HANUMANTHAPPA); We shall now take 
up the clause-by-clause consideration of the 
Bill. 

Clause 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill,    .. 

SHRI B. K. GADHVI; Sir I beg to move; 

"That the Bill be returned." 

The question was put and the motion uas 
adopted. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA); T shall now put the 
Appropriation (No. 4) Bill, 1987, to vote. 

The question is: 
"That the Bill to authorise payment and 

appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1987-
88, as passed by the Lok Sabha, be taken 
into consideration." 

The motion was adopted, 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA): We shall now take 
up the clause-by-clause consideration of the 
Bill. 
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Clauses 2 and 3 and the Schedule were 
added to the Bill, 

Clause 1, the Enacting Formoula, and the 
Title were added to the Bill. 

SHRI B. K. GADHVI:  Sir, I beg to move; 

"That the  Bill be  returned." 

The question was Put and the motion was 
adopted, 

THE BRENTFORD        ELECTRIC 
(INDIA)   LIMITED,   (ACQUISITION) 
AND  TRANSFER  OF     UNDERTAK-

INGS BILL, 1987 

THE VICE-CHAIRMAN (SHRI 
H.HANUMANTHAPPA): We shall now take 
up the Brentford Electric (India) Ltd. 
(Acquisition and Transfer of Undertakings)  
Bill, 1987. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh) Up to what time are we 
going to sit todaly? We must at least know 
that. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): We are waiting for a 
Message from the Lok Sabha. You know 
dinner has been arranged for you. 

SHRI B. SATYANARAYAN REDDY; It 
does not mean that we have to sit indefinitely. 

SHRI PUTTAPAGA RADHAKRISHNA 
(Andhra Pradesh): I think the Message has 
COME HOW 

THE VICE-CHAIRMAN (SHRI 
H.HANUMANTHAPPA): Yes, Mr. 
Minister, you move the Bill. 

THE MINISTER OF INDUSTRY 'SHRI J. 
VENGAL RAO): Sir, I beg to move: 

"That the Bill to provide for the 
acquisition and transfer of the un_ 

dertakings of the Brentford Electric (India) 
Limited, with a view to se- 

curing the proper management of suh 
undertakings so as to subserve the interests 
of the general public by ensuring the 
continued manufacture and production of 
electrical equipment which are essential to 
the needs of the economy of the country 
an,} for matters connected therewith or 
incidental thereto, as passed by the Lok 
Sabha, be taken into consideration." 

Sir, the Bill is a very small Bill and it is a 
very short Bill and it is a non-controversial 
Bill also. 

SHRI B. SATYANARAYAN REDDY: 
The Bill may be a non-controversial one, but 
the Minister is controversial! 

SHRI J. VENGAL RAO: Sir, the 
Government have decided to acquire the 
undertakings of the Brentford Electric (India) 
Limited by nationalising the Undertaking 
from the 1st of April, 1986. Accordingly the 
Brentford Electric (India)' Limited (Acqui-
sition and Transfer of Undertakings) Bill, 
1987, was introduced in the Lok Sabha. 

Sir, the Bill was introduced to give full 
protection to the dues of the workers such as 
wages, salaries, etc relating to the pre-take-
over period and also the post-take-over period 
and an official amendment was also moved to 
change the order of priorities specified in the 
Schedule attached to the Bill in order to place 
these dues under Category I. The Bill and the 
official amendment were considered and 
passed by the Lok Sabha on the 25th August, 
1987. The Bill is now before this august 
House for consideration and for being passed. 

Sir, M/s. Brentford Electric (India) Limited 
has been in existence for the last 23 years and 
it employs about two hundred  persons. 


